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BEFORE THE NATIONAL GREEN TRIBUNAL

APPEAT NO. 12 OF 2O2O

... APPELLANTS

VERSUS

M/s PUNE MUNICIPAL CORPORAT]ON & ORS. ... RESPONDENTS

REJOINDER ON B HAIF OF APPELIINT NO.1 IN RE DIATION TO THE

REPLY AFFIDAVIT FILED BY THE RESPONDENT NO.1 PUNE MUNICIPAL

CORPORATTON DATED 27.10.2020

1. The Appellants have filed the present Appeal under Sections 18(1) read with

Section 16 of the National Green Tribunal Act, 2010 challenging the legality and

correctness of the Environment Clearance dated 16fr November, 2019 granted to

M/s Pune Municipal Corporation by the Maharashtra State Level Environmental

Impact Assessment Authority for Mula, Mutha, and Mula-Mutha River

Rejuvenation Project (hereinafter referred to as 'the impugned project').

2. That the instant rejoinder is being filed in response to the Reply of the project

prbponent Respondent No.1, i.e., M/s Pune Municipal Corporation. That at the

outset, the Appellant denies each and every statement made by the said

Respondent unless specifically admitted or is part of the record. The Appellant

reiterates all the facts and submissions made in the Appeal to be true and

correct and the same may be read as part of the instant rejoinder and are not all

being repeated for the sake of brevity.

3. That the Respondent No.1, Pune Municipal Corporation (PMC) has raised inter

a/? the following objections in their Reply Affidavit that are being responded to

contention wise-

WESTERN ZONAL BENCH AT PUNE

IN THE MATTER OF:

SARANG YADWADKAR AND ANR.



\a33
i. PMC has alleged as on Para 20 k. Pg 227, that the Terms of Reference

granted for the impugned project have been adhered to based on

scientific analysis and suggestions of experts.

ii. PMC has alleged as on Para 15. a. Pg 221, that the impacts of

impounding of rivers through construction of barrages are discussed in

detail in EIA Report Chapter 4; Section 4.3.2.

iii. PMC has alleged as on Para 20 l. Pg 227,Wt the impact of barrages

has been vetted by the CWPRS.

iv. PMC has alleged as on Para 15. b. Pg 222, that the barrages will ensure

steady state of flow of water.

v. PMC has alleged as on Para 20, o. and Para 20. q. Pgs 228-229, that

the construction of embankmenb within 'Prohibitive Zone' of the river

does not contravene the Circular of Govemrnent of Maharashtra dated

3.5.2018 and the judgment of this Honble Tribunal in Sarang Yadwadkar

and Ots. v. The Commisioner, Pune Municipal Corporation and Orc. 2013

SCC OnLine NGT4485.

vi. PMC has alleged as on Para 20 ee Pgs 234-235, that certain species of

flora and fauna were not detailed in the EIA Report owing to seasonal

variation in river biodiversity.

VIOTATIONS OF TERMS OF REFERENCE CToR) 4(xxv) MANDATING

STUDY OF IMPACTS OF BARRAGES

Impacts of Barrages Not Assessed in EIA Report

4. The Appellants have submifted on Para A. iv. Pg 22, that the EIA Report dated

June 2018 prepared for the impugned project provides only a pefunctory

mention of the generic impacts of barrages, and no detailed study of the specific

impacts of the barrages proposed for the impugned project have been provided,

despite the fact that ToR Para 4(n<iv) specifically mandated that 'the impacts of

impounding the iverc through the construction of barrages shall be sfudied in

detail and presented".
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5. PMC has alleged, on Para 20 k. Pg 227 that the Terms of Reference have been

adhered to based on scientific analysis and suggestions of experts. However, the

Appellants have previously submitted that no such detailed study of construction

of barrages has been undeftaken in the EIA Report dated lune 2018 whatsoever.

6. In response, PMC has alleged as on Para 15. a. Pg 221, that the impacts of

impounding of rivers through construction of barrages are discussed in detail in

EIA Report Chapter 4, Section 4.3.2

7. However, the Appellant submits that the impacts of barrages on the impounding

of rivers are considered and presented in only 6 Points in the EIA Report at

Section 4.3.2. Pg 994. Accordingly, Section 4.3.2. has been reproduced by the

Appellant on Pg29-30, and evidently provides very generic statements

regarding Barrages, without addressing the impacts of the specific barrages

proposed in the impugned project.

8. That it is submitted that generic statements regarding barrages provided in

Section 4.3.2. ofthe EIA Report do not provide a detailed assessment of impacts

of impounding of barrages to be constructed for the impugned project on the

rivers of Pune city. The Appellant submits that nohvithstanding the fact that the

barrages will lead to stagnation of river water and intensification of floods, it is

submitted that the construction of three barrages for the impugned project is

estimated to cost Rs. 2,34,58,00,000 and therefore, a comprehensive

assessment of the impacts thereof was to be undertaken and detailed in the EIA

Report, which has evidently not been done.

No Study Undertaken by CWPRS for Impugned Project

9. PMC has submitted as on Para 20 l.Pg 227, that"the impact of barrages has

also been vetted by the CWPRS". The Appellant denies these submissions of the

PMC as being false and misleading. The Appellant submits that vide letter dated

5.O4.2O21, Central Water Power Research Station, Pune CCWPRS) has written

letter to the Appellant No.1 wherein CWPRS has explicitly mentioned that no

study for the impugned project was conducted by them. Accordingly, letter dated

5.04.2021 states as follows:
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"In particular case of RFD work of PMC, CWPRS was
requested by PMC to examine hydrology and hydraulics
repoft prepared by the HCPDPM. The PMC requested to
verify that the prepared repoft is in line and to suggest if
anything more is needed. The same is indicated in the letter
issued by CWPRS. CWPRS did not conduct any study
for RFD of PMC but suggested to take care of some
issues in the matter (Ref. letter 1 & 2 under reference
above). The same is clear from the letter submitted by
CWPRS. Moreover, CWPRS is not clearing authority in the
matter as indicated in your letter.
As CWPRS has not conducted or undeftook the study
for RFD work of PMC, there is no way it an ask PMC
to review the study that it did not anduct at the firct
instance. PMC may take decision in this regard, if it finds it
necessary or warranting, detailed study in this regard may
be referred to CWPRS..."

(emphasis supplied)

A copy of Letter dated 5.04.202L written by CWPRS to the Appellant No.l is

annexed and marked herewith as ANNEXURE A-16.

10.It is further submitted that the CWPRS itself came out with a report titled

'Mathematical Model Studies of River Mutha for Maha-Metro Rail Corporation

Ltd., Pune'dated January 21 which observes that the water surface elevation in

Mutha river is already 0.74 m (2 Ft. 5 Inch.) above the red line and about 1.5 m

(5 ft.) above the blue line, in cetain areas of Pune city. The Appellant has also

previously submifted that the said CWPRS Report find that the afflux is far above

the permissible levels of water surface elevation, and therefore any construction

in the form of barrages, etc. will only increase the likelihood of floods, as both

the Red line and Blue Line are being breached without any construction present.

The Appellant has previously annexed the said CWPRS Report as ANNE(URE A-4

in I.A. 16 of 2021 in the present Appeal.

11.That therefore, it is patently clear that PMC is attempting to mislead this Hon'ble

Tribunal by stating that the impugned project has been'vetted'by CWPRS. PMC

has merely reiterated that,'ffe barrages will ensure a steady state of flow and

thus ensure water availability... throughout their Affidavit in Reply, such as on

Para 15,b. Pg 22L-222, but has however failed to point to any Chapter in the

EIA Report that contains the detailed study on the impacts of impounding of

rivers through construction of barrages.
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Stagnation of Water and Disruption to the Flow of River Likely to be

Caused Due to Constructaon of Barrages

12.The Appellants have previously submifted on Para C.ii.a', Pg 29, that the

construction of proposed barrages is likely to lead to stagnation of water as the

barrages will act as water retention mechanisms leading to certain impediment in

natural flow of water, even when fully opened.

13.In response, PMC has aUeged, as on Para 2O. m. Pg 228, that existing barrage

system has been vetted by CWPRS and the Hydrology and Hydraulics study does

not show adverse impact or backflow. The Appellant however, denies these

statements made by the PMC. The Appellant has previously submitted that

CWPRS has not undertaken any study for the impugned project, and any

submission to the contrary by PMC is an attempt to mislead this Hon'ble

Tribunal. The Appellant reiterates thtit the proposed barrages are likely to lead to

stagnation of water and impediment to the flow of water.

14.That such stagnation of water and impediment to flow of the water is evident in

the EIA Report and the Hydrology and Hydraulics Report itself, which notes that

"the proposed reservoirs that is banages shall store around 57122478 m3 of

water in river" as per EIA Report, on Pg 889, and that "The proposed barrages

help retain water throughout the length of river (stretch 3,4 and 5) attaining a

minimum of 2m depth' , as per Hydrology and Hydraulics Report, on Pg. 664.

15.That therefore, it is patently evident that the EIA Report and the Hydrology and

Hydraulics Repoft themselves envision that there will be water retention of

57L22478 m3 in the river, at a minimum of 2 meters depth along various

stretches of the river. The Appellants reiterate that such water retention is likely

to cause an impediment to the flow of river leading to stagnation of river causing

increase in levels of water pollution and reduction in environmental flow of the

nver.

16.PMC has submitted as on Para 2O.y. Pg 232, that 'Any minor impediment to

the natural flow on account of crest level etc. is being taken care of as wider

waterway is provided at that location. " That no further details have been
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provided as to what is meant by "wider waterway'i or how PMC proposes to

increase the dimensions of river cross sections. The Appellant rejects the veracity

of such statements and submib that such statements by the PMC are bereft of

scientific validity and havp been furthered by PMC in an attempt to mislead this

Hon'ble Tribunal.

17.It is submitted that all such matters ought to have been appraised in a detailed

manner by the appraising authority, i.e., State Expeft Appraisal Committee, but

such 'detailed scrutiny' has not been carried out whatsoever.

SEAC-II Has Admittedly Not Appraised Impact of Barrages

18.The Appellant submits that it is petinent to note that the State Expert Appraisal

Committee{Il CSEAC-III), while recommending the impugned project for grant

of EC, has clearly stated that the impacts of the four barrages proposed in the

impugned project have not been assessed by them.

19.The Appellants have submitted on Para D Pg 43, that SEAC-III while

recommending for grant of impugned EC had clearly observed 'As the

Committee has no expert working in the fielQ the Committee has not gone into

this aspect. Proper appraisal from proper authority in this regard is solicited."

That such is a direct indication that the EC has been granted to the impugned

project without assessing the impacts of barages proposed for the impugned

project. That PMC have not offered any relevant submissions in negation of the

abovementioned observation of the SEAC{II. That it is patently evident that

SEAC-III has not appraised the impacts of barrages on flooding, biodiversity, or

various other aspects related to the river.

Barrage Likely to Have Adverse Impact on Biodiverslty

2o.That the Appellant had submitted as in Annexure-l1, a paper titled 'The Impact

of the Farakka Barrage on Biodivercity: A Case Study of Kushtia District,

Bangladeshi which mentioned the adverse impacts of the Farakka Barrage on

crop, floral and faunal biodiversity.

21.In response, PMC has merely submitted on,Para 20.aa. pg 233, that matter at

hand is different from Farakka barrage"as the Farakka barrage was used to
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divert water to the Farakka Super Thermal fower station and there are close to

60 small canals on the river which can diveft some water to other destinations

for drinking purposes etc. In the case at hand the answeing Respondent has not

contemplated diverting water flowing of the riverc through canals".

22. However, such does not factor in the submissions made by the Appellant which

clearly state the effect of banages on crop, floral and faunal biodiversity. The

effects stated by the Appellant in Para C(iixg), Pg 32t arc not due to existence

of canals but due to construction of barrages itself, and therefore, the PMC has

failed to adequately respond to the aforementioned research paper. The

Appellant reiterates that the proposed banages are likely to lead to stagnation of

water, disruption of natural/Environmental flow of water, and adverse impacts on

river biodiversity.

VIOIITION OF ToR 4(xtfl) MANDATING DETAILED IMPACT ON

HYDROBIOLOGY

23.The Appellant had previously submitted that ToR 4(>o<vi) specifically mandated

liat "the impact of the project on the hydro biology of the river will be presented

with the consent status with respect to lhe entire spedrum of aquatic life".

However, no such inpact analysis has been presented whatsoever.

24.In response, PMC has submitted on Para 20.n Pg 228, that "It is clarified that

a steady flow of water will only assist the hydrobiology of the iver". No further

statement has been offered by PMC in response to the Appellanfs submissions of

violation of ToR 4(n<vi) mandating detailed study of impact of project on

hydrobiology.

25.The Appellant reiterates that no impact assessment of the impugned poect on

the hydro biology of the river is presented in the EIA Report in any manner

whatsoever.

EMBANKMENTS COI{STRUCTED WITHIil PROHIBMVE ZOI{E OF RIVER

26.The Appellants have previously submitted, as on Para B.e. Pg 25, that the

embankments proposed by the impugned project obstruct the natural flow of the

river, reduces carrying capacity of the river, as well as alters the cross section of
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the river. The impugned p@ect envisions the construction of inter alia

embankments within the'Prohibitive Zone' of the river, and accordingly, is in

violation of Circular of Water Resources Department, Government of Maharashtra

dated 3.05.2018 and order of this Hontle Tribunal in Sarang Yadwadkar and

Ors. v. The Commissioner, PMC and Ors reported in 2013 SCC Online NGT 4485.

27.That PMC has submitted, as on Para 20.o. P9 228, that "the proposed

embankments will concur with the redefined 25 year and 100 year flood as

defined by lrigation Department is contained within the iver pism."

28.It is submitted that such statements by PMC are bereft of any meaning and are

liable to be rejected in their entirety. That PMC hare submitted that they have

planned only permitted activities of playground and gardens in the 'Prohibitive

Zone'. It is pertinent to note that PMC in their Affidavit in Reply have nowhere

denied that there will be construction of embankments undertaken within

'Prohibitive Zone' of the river.

29. However, the Appellants have already submitted that the proposed

embankments which are to be constructed within Bfue Flood Line, ie., Prohibitive

Zone of the river are likely to substantially reduce the ri\rer cross sections, and

are therefore likely to reduce the flood carrying capacity. That the Appellant have

previously annexed illustrations of Cross Sections of River along with

Embankments as on Annexure-7 Pg L4L-144, which clearly highlight the

substantial decrease in river cross sections due to the impugned project. The

Appellants have also submitted a research paper detailing how embankments

worsen flooding in India, as on Annexune-8 Pg 145-151. That PMC have not

provided any response to either of the Annexures abovementioned,

30.It is submitted that the embankments proposed in the impugned project are also

designed in violation to the 'IS 12094(2000):Guidelines for Planning and Design

of River Embankments', which specifically mandate as on Para 3.3.1 therein, that

embankments should be aligned on the ridge of the natural banks of the river.

However, such Indian Standard Guidelines have not been adhered to by the

PMC, A copy of the relevant extracts of 'IS 12094(2000):Guidelines for Planning
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and Design of River Embankments' is annexed and marked herewith as

ANl{EXURE A-17.

3l.That PMC has provided vague submissions with regards to mitigation measures

against flooding due to embankments, as on Para 20.t. Pg 230, wherein PMC

has stated that '71n order to further reduce the risk of flooding the answering

Respondent plans safeguards by increasing designed flood discharge by 20o/o."

However, no details or modalities of the proposed increase in designed flood

discharge are given whaEoever. The Appellant accordingly denies the veracity of

such statement and submits that such statement is an attempt by the PMC to

mislead this Hontle Tribunal. The Appellant reiterates that the impugned project

plans to construct embankmenE within prohibitive zone of the river, in violation

of the Water Resources Dept, Circular dated 3.05.2018 and order of this Hon'ble

Tribunal in Sarang Yadwadkar and Ors. v. The Commissioner, PMC and Ors.

IMPUGNED PROJECT WILL LEAD TO INCREASE IN UKEUH(X)D OF AI{D

DAMAGE CAUSED BY FLOODS

32.The Appellants have previously submitted that various lacunae were present in

the EIA Report with regards to the adverse effect of .the construction of

embankments and barrages on likelihood of floods and dver biodiversity. In

response, PMC has submitted on Para 20.s. Pg Zeg-ZZO, that'bmbankments

are proposed parallel to the river along the entire length of ,14 kms of the river

project area and not across the river. As the embankments are proposed parallel

to the river they will not affect the flow of the river and thus there is also very

little risk of these embankments gettitlg damaged and causing tloods."

33. However, such is incompatibie with the evidence adduced on record by the

Appellant (Annexure-7) which clearly shows that the cross sectional area

reduction and proportionate reduction in the flood carrying capacity of the river.

The Appellant have also annexed Research Paper by Chate and Nimbalkar at

Annexure-g Pg L52-157, which clearly mentions that four bridges will get

submerged if 100Yo spillway capacity flood is released in the future. That such
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Research Paper does not inc{ude the proposed barrages and embankments,

indicating an even worse scenario of flooding if the impugned project is allowed.

34.It is submitted that the abovementioned evidence regarding increase in

likelihood and intensity of flooding due to impugned project has not been refuted

by the PMC, and instead, PMC has merely stated as on Para 20.s. Pg 229-

230,that 'Ylood carrying capacity is not only related to cross sectional area and

gradient but is also dependent on Rugosity Coefficient'and that "the projed

proposes to reduce the Rugosity Coefficient by removal of obstructions like low

level bridges, causewag weirc and check dams, infrastrudure elemenb like

manholes, pipelines, elc, within the river bed and by streamlining the river.'

35.The Appellant submits that these statements are contradictory in nature. The

Appellant admits that flood carrying capacity is related to cross sectional area,

gradient, as well as Rugosity Coefficient, However, if obstructions such as weirs

and check dams are proposed to be removed by the impugned project to reduce

the Rugosity Coefficient, it is unclear why the same project proposes to construct

barrages - which are akin to weirs and check dams- and thereby increase the

Rugosity Coef.ficient.

36.The Appellant submits that removal of obstructions can be done without

construction of embankments and barrages, and such removal is in no way

related to or dependent on construction of embankments or barrages. In fact,

this Honble Tribunal in OA No. 49120L9 Sarang Yadwadkar and Ors. us Pune

Municipal Corporation and Orc, vide order dated 25,09.2019, has categorically

directed that, "We, therefore, direct the Pune Municipal Corporation (PMC), the

Pimpri Chinchawad Municipal Corporation (PCMC) and the PuneMetropolitan

Regional Development Authoity (PMRDA) to immediately ad in terms of the

recommendations for remoual of all unauthorized constructions raised within the

prohibited areas and restore the ivers to its oiginal form. "It is thus obligatory

upon the Respondent to immediately remove all obstructions impeding the

natural flow of the rivers.
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37.It is submitted that constructions within Blue Line proposed by the impugned

project are in violation of orders of this Hontle Tribunal, as well as prior

undertakings and assurances of the PMC themselves. That this Hon'ble Tribunal

has passed an order dated 11.07.2013in O.A. 2 of2013 titled Sarang Yadwadkar

and Orc. v. The Commissioner, PMC and Ors., wherein this Honble Tribunal

explicidy directed PMC to ensurd no future construction within the Blue Line of

the river. This Honble Tribunal accordingly ordered as follows:

"38.(g) As already noticed and highlighted during the cource ofthe
hearing, a large number of strudures have come up at and even
inside the blue line of the river Mutha. Respondent No.l itself has
issued notice to some of such structures for demolition. Thus, in
the peculiar facts and circumstances of the case, we further direct
that Resryndents No. 1, 3 and 4 shall take appropriate steps
against unauthorized constructions, if any, raised on and inside the
blue line and pass order of demolition or such order as is
permissible in accordance with law. We also dired the said
authorities to ensure that no encroachment is permitted and no
construdion in future is permiXed on and inside the blue line of the
river Mutha.'

A copy of the relevant extracts of the order dated 11.07.2013 in O.A. 2 of 2013 is

annexed and marked herewith as ANNEXURE A-18.

38.It is pertinent to note that in the sarne O.A. 2 of2013, the PMC has filed Affidavit

in Reply wherein the Commissioner, PMC has unconditionally assured that no

future construction will be undertaken by PMC within the Blue Line. Accordingly,

the PMC had submitted before this Hon'ble Tribunal as follows:

"1,1 That Respondent No.l undertakes not to permit in
future any building construction activities within the blue
line."

A copy of the Affidavit in Reply filed by the PMC in O.A. 2 of 2013 is annexed and

marked herewith as SlEl!!IE-Jl=l9.

39. However, in the present matter, with respect to increased likelihood of floods

due to construction within Blue Line of river, PMC has merely stated on Para

20.u. Pgs 230-231, that "ThE proposed projed ensures that here is no change

in any parameterc at the point of commencement of the projed or at the end

point of the project. Therefore, there will be no adverse impacE upstream or

downstream of the projed area.'
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40. However, there is no clarity on what is meant by'no chpnge in any panmeterci

That the Appellant denies that there will be no adverse impacts upstream or

downstream of the project. The Appellant has previously submitted that the

impugned project is likely to lead to increase in likelihood and intensification of

floods, as well as cause stagnation of river water and damage to river floodplains

due to construction thereon. The Appellant reiterates that construction of

embankments in the prohibitive zone of the river is in violation of the Water

Resources Department Circular dated 3.05,2018, as well as orders of this Hontle

Tribunal in Sarang Yadwadkar and Orc. v. The Commissioner, Pune Municipal

Corporation and Ors. 2013 SCC Online NGT 4485 wherein this Honble Tribunal

had directed that no construction can be raised inside Blue line, i.e, prohibitive

zone of River.Mutha.

41.In this context, it is pertinent to note that The Chief Engineer, Water Resources

Department has sent a letter to the Secretary, Water Resources Department on

15.11.2019 with a copy sent to the Project Proponent. The letter highlights the

precautions to be taken in the River Front Development project as under:

"While implementing iverfront development project inside
flood lines, precautions should be taken so thatriver flow
should not get disturbd inside flood lines and no
impact shall happen to flood carrying capacity of the river. "

"The flod lines and flood data for Mula, Mutha and Mula-
Mutha Riverc inside PMC limits, defined earlier by Water
Resources Department will not be changed."

"Flood arrying capacity (Cross-Section) of rivers
should not be tduced while implementing riveiront
development project for Mula, Mutha and Mula-Mutha
Rivers.'

(emphasis supplied)

A copy of the Chief Engineer, Water Resources Department lefter to the

Secretary Water Resources Department dated 15,11,2019 is annexed and

marked herewith as NNEX!I$-IL.I!O

42.That furthermore, the Water Resources Department, Pune has written letter

dated 23.07.2021 to the PMC stating that there were discrepancies in the flood

lines as per the Water Resources Department and the flood lines prepared by the
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PMC for the impugned project. Accordingly, the Water Resources Department

has directed the PMC as follows:

"1. Therefore, no change is permissible in the flood
discharges and flood lines which are already finalized by
Water Resources Dept for Mula, Mutha and Mula-Mutha
rivers.

3. While implementing the River Front Development Project,
precautions should be taken so that Flood Carrying Areas
(Cross-Sections) of Mula, Mutha and Mula-Mutha Rivers are
not reduced. "

A copy of the Water Resources Department, Pune letter dated 23.07.2021 to the

PMC is annexed and marked herewith as AI{NEXURE A-21.

43.The Appellant therefore subrnits that PMC are not permitted to undertake any

form of construction within the Biue Line of the river, or reduce the cross section

of the river in any manner. Despite such, PMC have not provided any valid

justification or permissions for construction of embankments within prohibitive

zone of the river. It is submitted that in light of the Circular dated 3.05.2018,

order of this Honble Tribunal in Sarang Yadwadkar and Orc. v. The

Commissioner, Pune Municipal Corporation and Orc. 2013 SCC Online NGT

zl485as well as Letter of Water Resources Department dated 15.11.2019, that

PMC cannot be permitted to proceed with the construction of embankments

within prohibitive zone of the river.

44.It is further submitted that the impugned poect has not been planned in line

with the provisions of the National Disaster Management Guidelines for

Management of Floods. That ai per the Guidelines, Para 6.3 states that there is a

prohibition on the construction of structures obstructing the natural drainage of a

river; and Para 6.7 states that state governments have a responsibility to prohibit

reclamation of wetlands/natural depressions. That these Guidelines note inter

alia in Para )C( that flooding in cities has increased due to indiscriminate

encroachment of waterways, and in Para 1.4 that areas within the Western

Ghats of Maharashtra are more vulnerable to flash floods caused by cloud bursts.

Relevant extracts of the National Disaster Management Guidelines for

Management of Floods are annexed and marked herewith as AilNEXURE A-22.
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ON SEWAGE MANAGEMENT AND CLEANII{G OF RTVER

45.The Appellant has submifted as on Para C.iv.c. Pg 35, that the impugned

project will not set up any new STPs or outflow mechanisms, and accordingly,

does not further cleaning of river in any manner whatsoever. As above

submitted, the impugned poect is in fact likely to lead to greater stagnation of

river water. However, PMC has repeatedly and falsely claimed 'curbing of

sewage' and 'making the river pollution free' as one of the Project Benefits.

46.PMC has submitted on Para 20.cc. Pg 233-234, that since PMC is the

proponent for varioussewage management projects (NRCD, IICA, and impugned

project) that "fDus various prolects have to be seen collectively to get a better

picture of the effotB undertaken by answeing Respondent to reduce and curb

inlet of sewage directly into the iver". PMC further states that "vaious projects

of the answering Respondent colledively aim to carry out a comprehensive and

holistic solution to curb the discharge of untreated sewage into the river".lt is

submitted that such is an irrelevant submission as the impugned project does not

envisage installation of treatment facilities for sewage, whatsoever.

47.Not only has the PMC failed to provide any detailed information as to how the

impugned project achieves the stated benefits of 'pollution free river', it has also

taciuyadmitted to the fact that the impugned project by itself will not cause

greater sewage treatment, and the PMC is reliant on JICA and NRCD for such

purposes. Therefore, the fact that the EIA Report includes curbing of sewage as

one of the 'Project Benefits' is misleading and untrue.

48.That the Appellant had previously submitted that the impugned project does not

envision the construction of any Sewage Treatment Plant, yet it seek to claim

curbing of sewage as one of the project benefits. PMC has not denied this claim,

and it is clear that no new STPs will be set up under the impugned project.

49.It is submitted that the PMC is at complete libefi to enforce stronger sewage

treatment regime as is the mandate under NRCD and JICA project, and cannot

claim that all the projects undertaken by PMC need to be collectively viewed, as
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they are completely distinct projecLs und€r law, All such projects have been

independently appraised, and permission has been sought accordingly.

sO.PMC has stated on Para L4.c. Pg 22O,"for the xwage outfalls that have not

been curbed by either the existing sewage network .or JId proposal or wherever

augmentation is needeQ the project proposes to lay an interceptor sewer, which

will divert sewage to the nearest STP'|

51.PMC cites Pg 223-224 of Hydrology and Hydraulics report in support of their

submissions on interceptor sewer, however suclt Pgs 223-224 of the report

simply provide general information on Interceptor Lines. The Appellant reiterates

that the claim that the stated project benefits of making the river "pollution free"

is not fudhered by the impugned project in any tangible way. The Appellant

denies that the impugned project will help in ensuring the river is pollution free,

and submits that the impugned p@ect is likely to have the opposite effect of

increasing pollution due to stagnation of water caused by construction of

barrages.

ON LACUNAE IN DETERMINING IMPACT OF FLORAL, FAUNAI. AND OTHER

BIODIVERSITY

52.The Appellants have previously submitted as on Para C.v. Pg 38, that the EIA

Report miserably fails in scientifically and holistically addressing the aspects of

biodiversity, as the flora list in the EIA Report is incomplete and evidently copied

from some external source. It is submitted that the PMC on Para 14.d. Pg 22O

and Para 20.ee Pg 234-235have accepted that the complete and true list of

biodiversity has not been analysed in the EIA Repoft. PMC has submitted thus:

"20.ee....However, present conditions of the river is in extremely bad
shape and thus in non rainy seasons the floral and faunal varieties found
are largely di{ferent from those found in the selective span of the year
when the river basin canies sizeable amount of water. There is a
possibility that certain species of flora and fauna may not have
been recotded in the season in which the noting were taken and at the
specific location where the baseline monitoring was carried out. The list
of trees, shrubs, climberc, and grass given is only indiative."

(emphasis supplied)

53.That such is a clear admission that the EIA Report has provided false information

regarding biodiversity of the river. Furthermore, PMC goes on to state on para
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20.ff, pg 235rthat "no trees are proposgd to be felled by way of the said

project. Only invasive shrubs, grass, climbers shall be removed. " However, in the

very next line PMC states, 'ln case the trees are required to be removed then

they will be transplanted or if not possible then the answering Respondent will

undertake plantation of 10 times new trees and ensure appropriate maintenance

and speedy growth".

54.It is submitted that the PMC is attempting to make a mockery of environmental

norms by such statements. That no p@ect proponent is allowed to unilaterally

decide the terms of compensatory afforestation. That an exhaustive list of

biodiversity, flora and fauna likely to be impacted due to any project is to be

assessed prior to grant of Environmental Clearance. That such statements by

PMC are indicative of the lack of seriousness and knowledge of environmental

safeguards.

55.It is submitted that any project proponent desirous of obtaining Environmental

Clearance has to submit complete and true information which is vital for

appraisal thereof. That deliberate concealment of any information that is material

to appraisal of a project makes the EC granted liable to be quashed, as per Para

8(vi) of the EIA Notification, 2006.

56. Furthermore, the Appellant had submitted that there is widespread fraud and

misrepresentation in the biodiversity analysis of the EIA Report. That the list of

floral and faunal biodiversity has no relevance to the on-ground situation, and

the detnils included therein are completely false and fabricated, ostensibly taken

from an entirely different project.

57. PMC has completely failed in responding to submissions regarding illegal

information of biodiversity analysed in the EIA Report as has been submitted by

the Appellants inPara C. V. (cXdXe), Pgs 39-40, whatsoever. This is

undeniable proof that the PMC has not undedaken any sort of assessment of

floral and faunal biodiversity on the river and solely based on submission of such

false and fabricated information, the impugned EC is liable to be quashed. That

the Appellant No. t has previously detailed all the various infirmities with the
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impugned project in Guest Article Utled 'Pune River Front Development Project'

published by South Asia Network on Dams, Rivers and People (SANDRP) dated

5.08.2021. A copy of the Article titled 'Pune River Front Development Project'

published by SANDRP dated 5.08.2021 is annexed and marked herewith as

ANI{EXURE A-23.

ON INCOMPLETE EI{VIRONMENT MAI{AGEMEI{T PIAN

58.The Appellants have submitted as on Para C. vi. a. Pg 4L, that the

Environment Management Plan in the EIA Report makes ineffective statements

regarding management of environmental issues. Ip response, PMC submits on

Para 20.kk. Pg 236-237 that "7De Environment Management Plan (EMP)

prouided in the EMP report is a broader level ftamework or skeleton that will be

followed by a detailed EMP as per the detailed design, phasing and executing

strategy of the project componenb. This detailed design and execution stage is

stitl pending and shatt be taken up along with detailed EMP and submitted to

relevant autlority, " This is therefore a tacit admission by PMC that the EMP

present in the EIA Report is incomplete and ineffective.

sg.That the EIA Report makes provision of Rs 171.197 crores of taxpayer money for

the EMP, without any justification of reasons for allocation of such amounts of

funds or where such funds will be spent. That the SEAC-II should have taken

such incomplpte and ineffective EMP into consideration while carrying out

detailed scrutiny of the project, and it clear that failure to do so constitutes a

failure on the part of the SEAC-III in appraising the impugned project by carrying

out'detailed scrutiny'as is the prescribed manner as per Para 7.IV (i) of the EIA

Notification, 2006.

INFIRMITIES EVIDENT It{ THE APPRAISAT PROCESS

60.The Appellant.has submitted on Para D.f. Pg 45, that the impugned project has

not been appraised as per the EIA Notification, 2006, whatsoever, owing to

various infirmities apparent on the face of the record. That the Appellant has

previously submitted that the appraisal of impact of barrages has admiftedly not

been done by SEAC-III.
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61.It is further submitted that Minutes of 178 Meeting of SEIAA dated 11.10.2019,

wherein the impugned project was appraised by the SEIiAA, clearly reveal the

vital information regarding the impugned project has not been appraised by the

authorities, and the impact of barrages has not been appraised by SEIAA either,

as is highlighted in the following paragraphs.

62.That as per Para 18 of the Minutes of 178 Meeting of SEIAA, the'Built-Up Area'

for the impugned project is 00 sq. m., meaning that the impugned project does

not propose any area within the impugned project to be 'Built-Up Area'.

However, as per the Detailed Project Report, Pgs 801, 803-804, indicate the

following Built Up Area proposed for the impugned project:

Total Built Up Area

Detailed Project Report Page No. 801:

Lower level Retaining Wall 19,338 rmt

Upper level Retaining Wall 19,338 rmt

Middle level anchor Slab-Type 1 1,16,028 sqm

Lower level Pitching and Toe Wall 2,83,800 sqm

Lower level Retaining Wall 1,985 rmt

Middel level Pitching 1,05,582 sqm

Middel level anchor Slab with Key 1,17,018 sqm

1,40,776 sqm

Upper level Retaining Wall 19,503 rmt

Lower level Guide Wall 15,612 rmt

Lower level Toe Wall 32,649 rmt

Pitching 30,800 rmt

Detailed Project Report Page 803i

Lower Promenade (having anchor slab base) 1,16,028 sqm

Upper Promenade 1,16,028 sqm

Lower Promenade (having anchor slab base) 1,17,018 sqm

Stone Pitching - Slanting (UR-1,3 - Upper level) L,40,776 sqm

Particulars

Upper level Pitching
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Stone Pitching - Slanting (UR-1,2 -Lower level) 2,83,800 sqm

Upper Promenade 2,22,600 sqm

Lower Promenade having Pitching base 1,05,582 sqm

Upper Promenade 1,95,894 sqm

Finishing on Sloped Embankment 3,91,788. rmt

Access Type-l - Two Stairs 300 rmt

Access Type-lA - Single Stair 180 rmt

Access Type-2 Parallel Stair and Ramp

Access Type-3 having one perpendicular stair 150 rmt

Access Type-4 having one perpendicular stair 150 rmt

Access Type-S having two stairs and Steps 600 rmt

Access Type-6 having only ramp 2,670 rmt

Ghat Type-1 312 rmt

Ghat Type-2 936 rmt

Detailed Project Report Page No. 8041

Toilet Blocks 4,770 sqm

Parking Spaces 67,543sqm

Plaza 77,633 sqm

Dhobi Ghat 1,200 sqm

Bridges 10,000 sqm

6,300 sqm

Summary:

FSI

Toilets and Food Courts 32,654 Sq. M.

TOTALi

NON FSI BUILT-UP L,53,27LR,M.

17,99,030 SQ. M.

FSI 32,654 SQ. M.

4,380 rmt

Food Courts 27,BB4sqm

Pedestrian Bridges
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63.It is submitted that therefore, as per the Detailed Project Report annexed by the

PMC themselves, the Total Built Up Area to be constructed for the impugned

project is amounting to 1&31,684 Sq, M. or 453 Acres aad L,53,27L R.M. or

L53.27 KM in length. That tterefore, it is patently evident that there is a gross

misrepresentation and concealment of vital information during appraisal process

as undertaken by SEIAA for the impugned project, which has observed the Built

Up Area as 00 Sq. M.

64.The said SEIAA Minutes of 178 Meeting also reveal that SEIAA has not appraised

the existing structures within the project area, or the demolition involved.

Accordingly, the SEIAA Minutes of 178 Meeting state on Point No. 29 that "There

are no existing structures"within the impugned project and on Point No. 30 that

"There will be no demolition"for the impugned project. It is submitted that both

these statements are patently untrue, and contradictory to the submissions made

by the PMC as highlighted above on Para 34 of the present Rejoinder.

65.The Appellant submits that the PMC has submitted. on numerous occasions in

Affidavit in Reply that the impugned project envisions removal of obstructions

like low level bridges, causeways, weirs and check dams, infrastructure elements

like manholes, pipelines, etc. within the river bed.

66.It is pertinent to mention that the SEIAA Minutes of 17B Meeting state, with

regards to appraisal of impact of barrages proposed for the impugned project

that 'Xs the Committee has no expert working in this field, the Committee as not

gone into this aspect. Proper appraisal from proper authority in this regard is

solicited". It is evident that such statements are exactly identical to the

statements made by SEAC-III while recommending the impugned project for

grant of EC. Therefore, it is evident that neither SEIAA nor SEAC-III have

undertaken 'detailed scrutiny'of the project as is mandated by Para 7'IV(i) of the

EIA Notification, 2006.

67. Despite observing that proper appraisal of impacts of barrages has not been

done, SEIAA recommended the impugned project for grant of EC during 178

Meeting dated 11.10.2019. Therefore, in this context, it cannot be said that



\ogz-
SEIAA has undeftaken appraisal of the impugned project with complete

information on all vital aspects of the impugned project. That therefore the

Appellant submits that there are major lapses in the appraisal process

undertaken by SEIAA as well as SEAC-III.

A copy of the Minutes of 178 Meeting of SEIAA dated 11.10.2019 are annexed

and marked herewith as ANNEXU RE A-24.

68.It is therefore patently evident that there are various infirmities in the entire

appraisal process, and that both the SEIAA and the SEAC-III have miserably

failed in their duty to carry out detailed scrutiny of the project, as per the

provisions of the EIA Notification, 2006.

PRAYER

In light of the issues raised and arguments advanced, the Appellant humbly

prays that this Hon'ble Tribunal may be pleased to order as follows:

1. Quash and set aside the prior Environmental Clearance granted by Respondent

No. 3 Maharashtra State Environmental Impact Assessment Authority received

by Respondent No. 1 M/S. Pune Municipal Corporation dated 16.11.2019 for the

proposed Mula, Mutha and Mula-Mutha River Rejuvenation Project;

2. Direct Respondent No.l PMC not to proceed with the impugned project in its

entirety until the plans are revised and frest and scientifically rigorous

Environmental Impact Assessment of the same is undertaken;

3. Direct the Respondent No. 1 PMC to pay compensation for any damage caused

to the environment by virtue of undertaking ofthe impugned project;

4. Direct CWPRS to prepare submergence maps of the riverc in Pune for discharge

of 60,000 CuSecs and 100,000 Cusecs to detail the submergence levels of the

river in scenarios with and without the impugned project or any similar project

planned in the future.

5. Appoint CWPRS for comprehensive appraisal of any similar project in the future,

along with all other projects proposed on the riverbed before any further steps

are taken by the Project Proponent;

6. Direct the Respondents to collectively bear all costs incurred by the Appellants.
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Pass any such Order deemed fit by this Honble Tribunal in the facts and

circumstances of ttrc case.

NO,1

THROUGH

RITWICK DUTTA RA}IUL C}IOUOTIARY I.IAITREYA G}IORPADE

COUNSEL FOR THE APPETIANTS

N-71, Lower Grqind Floor,

Greater lGilash-I, New Delht - 110048

Email:litigation.life@gmait,com

'Ph: 93124 07881

VERIFICATION

I, Sarang Yadwadkar, r/o A-9, Pradnyangad Apartments, S. No, 119/3 Sinhagad Road,

Pune - 411030 do hereby solemnly affirm and state as under:

1. That I am the Appellant No,1 in the above tUed Appeal and I am conversant with the

facts and the ciromstances of tfie case and competent to swear thls affidaw,

2. That that the contenE of the present Rejoinder are t ue to my knowledge and/ or

based on information, and/or the contenb are based on the legal submission and/or

inferences of ffi, which I believe to be bue.

Date:

Place:

APPELLANT NO.1

W

I



BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

WESTERN ZOITIAL BENCH AT PUT{E

APPEAL r{O. 12 0f 2020

IN THE MATTER OF:

Sarang Yadwadkar and Anr. .APPELI.ANTS

VERSUS

M/s Pune Municpal Corporatlon and Ors. ...RESPONDENTS

AFFIDAVIT

I, Sarang Yadwadkar, r/o A-9, Pradnyangad Apartments, S, No. 1f9/3

Slnhagad Road, tune - 4U030 do hereby solemnly affirm.and state as

under:

1.. That I ani the Appeliant No.t in the above titH.Appeal and am

conversant with the facts and clrcumstances descrlbed in the present

case and as such, I am comp€tent to swear thls affidavlL

2. That the contenE of the accompanying Rejoinder are true and conect

and nothing material has been mncealed therefrom.

6t FO rIE
h

SUX|L R
iOfAAY. CfrtT. Of .'l $ 't*n+H,lffitftliffed 

on this 

- 
of 

- 

2021 ftat the contents of rhe abore

meflUoned affidavit are Eue and conect and nothing materidl has been

concealed therefrom.

DEPONENT

\2?\
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\

xo.
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g{T{?t {IFEr{ / Govelnment ol lndra

a'a rf,H *rrffq / Ministry of Jal Shakti

Department of Watet Resources. River Development an
Ganga Rejuvenation

Er' 15ffi
YEARS OF
CELEBRATIN6
THE t'IAHATMAidrq a'a Jit{ Rtr;g-a rldurr urat

Gr$6ar€Fr, :ul - 411 024

CENTRAL WATER & POWER RESEARCH STATION
Khadakwasla Pune-411024

Awt:fglrrrrt t t= kaiq': 05,r' April 2021

0 5 APR 20?1Shri S. V. Yadn adkar
A-10, Pra dnyangad,
S.No. 119/3 Sinhagad Road
Pune - 411030
yadwa arsaranq@smail.com

Sub.: Impact of the proposed River Front developrirent (RFD) proiect on flood levels in
Punc

Ref.: 1. trtter to CE(Proiects), PMC, No. 520/RFD-PNIC120l7/lJ\l[T/213 tlated 06.0{.201i

2. Lctter to CE(Proiects), PMC, No. 520/ Riverfront/PN{C/HMET /2017 / U7 dt'27.O7.2o17

3. L,etter to Shri Srinivas Bonala, CE, PMC, No. 520/ Mula-Mutha- D/HME:| / 2J17 /7?5 dt'
26.12.2017

4. Your letters No. nil dated 25.2.2027 and 22.3.2027

Dear Sir,

Central Watei and Power Research Station unclertakes various studies based on tlre facts in

the form of data submitted by the project authoritics or in some cases collected from local and central

agencies (Viz. IMD). Sh.rdies sriggest / reconr.nreucl prae lrcally feasitrlt', economically optimal and

environmental friendly solutions to the problem. The input tlata given or submitted, dcfine the ri'^
during the studv. The study results are unbiased anrl bascd only on the facts in the form of input data

neetled for the studies. If some proiect is delayetl and input conditions change over the period,

CI{PRS may not tre able to change its recommendations on its own as the facts may not have come to

the knowledge of CWPRS. Moreover, the complcted studies i$ respect of the same cannot again b€

reopened by CWPRS. The working pattern of C\VPRS is as per tlre guidelines issuetl bv dre MoJS,

Dol{R, New Delhi. The concerned project autlroriti(.s h.rlc to aplrroach CIVPRS for reassessment in

such cases where there is a maior variation over the time in the input lacts / data and when thev

suspect the optimal solution could be different from the one suggested due to old data.

In particular case of RFD work oIPMC, CWPRS was requested by PMC to examine hydrolttgv

and hytlraulics report prepared by the HCPDPIT'I. The PIV{C requested to verifv that the prepared

report is in line and to suggesi if anything more is needed. The same is indicated in the letter issued

by CWPRS. CWPRS did not conduct any study for RFD of PMC but suggested to take care of some

6-fd cro_lc@cwprs gov rn

dlgrSe : www.mowr gov.in. ttlvw.cwprc.gov.rn

lffira r 02G24i03A78

b-fi : o2G2438ioo{ lc
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issues in the matter (Ref. letter 1 & 2 under refererre above). The same is clear from the letter

submitted by CWPRS.'Moreuver, CIVPIG is not clearing authoritv in the matter as indicated in your

As CWPRS has not conducted or undprtook the study for RFD work of PMC, there is no wai

it can ask PMC to review the study that it did not conduct at the first instahce. PMC may take

decision in this regard, if it finds it necessary or warranting, detailed study rn this regard may be

referred to C\{PRS, In view of the same your concems maf be addressed to PMC at appropriate

lotter

level.

Tharrking you,

B&ro, *'.;.:ltr fr:r.rrar t r+qtc{ $ T6 . irfr Ffrqrcrqr tl

tl;qEr(,

Grs. *.

F{erq,

S. G. Manjunatha)

a?rh-fif tr-o.fi-Et sr€E
Scientist'E (Iechnical Co-ordination)

For Direcfor, CWPRS

Encl. : 1. Lt tter ro CE(Prof ects), PMC, No..520/ RFD-PMC/ 2017 / HMW / 213 da tbd 6.4.201 7

2. Lettcr to CE(I'r'ojr,cts), PllC, ir!o. 520/Riverfront/PMc/HMET/2017lrl.1l dated 27.7.2077

3. Letter to.Sri Srinivas Bonala, CE, PMC, No. 520/lr{ula-Mutha-RFD/HMET/2077 /725 dated
26.72.2077

4. Your letters No. nil tlated 25.2.2021 and ?2.3.2021

Copy to: Chief Engineer (frqectrl, 
-frt 

" 
f"funicipal Gorpoation, Savarkar Bhavan, Shivaiinagar, Pune

- 411005 for kind information along wjth all enclosutes as above.

V

I

(

/.

iagrte : wuw.mowr.gov.in, www.6rprs.9ov in

ffila : 02G2410337E

t-fi :02G24381m4

f-trd tn



\a9 +

* * * * * * * * * * * * * * * *

tr a

*{ef;u x

*

*

*

*

*

*

t
*

*

*

t

t

,

* * * * * * * *-* * * * * * * *

^.

-

Disclosure to Promote the Right To Information

Whcreer thc Parliament of India has set out to provide a practical rcgime of riglt to
infotmation for citizens to secure acc$s to information under the control of public euthoriticr,

in order to promote rrnspdency and accountability in the working of cvery public euthority,

md whercar the attached publicetion of tlre Bureau of Indian Standardc is of patticulrr intercrt

to thc public, pamictlarly disadrantaged communities ard those engaged in the pursuit of
edncation urd knowledge, the aneched public safety standad is made evailable to pronote the

timely diocmination of thir information in an accutate manner'to thc public.

IS 12094 (2000) : Guidelines for Planning and Design of
River Embankments (Levees) [wRD 22i River Training and
Diversion worksl

"qf{i E;r 3lfffir., s1i fl 'qf'.lHra"

Mazdoor Kisan Shakti Sangathan
"The Right to Information, The Right to Live"

Bhartrhari-Nltisatakam
"Knowledge is such a treasure which cannot be stolen"

.{o

"f,m qfi {rr u-*r+r { fr mfi I-ff{r i-0 qfiiffnn

"ilr{ + C{ at srra +r Frqtqr"
Satyanarayan Gantaram Pitroda

"lnvent a New India Using Knowledge"

-1

I
I

I

I

I
/

I
t

t "5-r;I {r ?AB {4 .F ir?]F"
.lar.r'aharlal Nehru

"Step Out From the Old to the New"
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*
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*
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lS 12094:2000

8) Cross-section and L-sections of thc river
psrticuhrly in the reaches where works are

proposed.

9) Rainfall data t'or the basin l'or the past years.

c) History of past floods

A brief history of thc past floods indicating
duration of Uoods, flood discharges and cor-
rcsponding woter levels, stage ofthe river at which
the damage was most pronounced, extent of
damage and their effect on the river regime,
nreasurss adopted earlier for the protection
against floods and their effect on the river courses,

riwr sections, bed levels, etc, as well as the prcsent

condition of the existing flood control works.

3.1.3 After determining lhB lype of the area to be

protected and degree of protection to be given, the

extent of area to be protectcd economically should be

decided upon. For economic viabilily, the benefit-cos1

ratio (8.C. ratio) should be more than unity.

\2 58

3.3.1.2 The spacing between the embankments in
jacketted rcach ofriver should not be less than 3 times

Lacey's wetted perimeter for the design flood discharge.

In no case should an embankment be placed at a
distance less than Lac€y's wetted perimeter from thc

river hank or onc and a half times the Lacey's wetted
perimeter tiom the midstrcam of the river. This should
also be ensured in case of embankment on only one

bank of the river. Alignment of embankments should
also be planned so that land acquisition forembankment
construction is feasible and is not prolonged.

3.3.1.3 In the tidal teach of a river, embankments

should he constructed with due regard to lheir effecl
on the navigation requirements in the channel as

embankments in such cascs may substantially reduce

the tidal influr causing a. rcduction in the available
navigation depth. As such no recommendalion on
spacing and alignment of levee can. be generalized
in view of the fact that each river is unique in is beha-

viour. Thorough knowledge of the river behaviour and

studies of the effects of the embankments along
different alignmenls are prerequisites for taking
decision on spacing and alignment. Vulnerability to
river attack, rise of high flood level on account of
rerluclion in llow area, increase in discharge due to
cut off in valley storage, as well as optimization of
benefit, etc, should reflecl in the decision making.

3.3,2 kngth of the Embanbnent

Length of embankment directly depends upon the

alignment. However, it is to be ensured that hoth ends
ofthe bund are tied up to some high-ground or existing
highway or railway or any other embankment nearby

conforming to the design height of the embankment.

d DESIGNOFEMBANKMENT

3.2 Degree of Protection

Thc height ofthe embankrnr:nt and the corresporiding

cost and B.C. ratio should be worked out for various

flcrd liequencies taking inlo acco{rnt the damage likely
to occur. The degree of protection which gives the

maximum benefit costratio should be adopted.

However, till such time as the details of all relevant
parameters are available, embhnkment schemes should

be prepared for a flood of 25 years frequency in the

case of predominantly agricultural areas and for flood
of 100 years frequency for works pertaining to
protection of lown, important industrial and olher vital
installations. ln ccrtain special cases, whert damage

\- potential justilies, the maximum observed flood may

also be considered.

3.3 Alignment and Spacing of Embankments

3.3.1 As far as possible, embankments should be

aligned on the ridge of the natural hanks of the river,
where land is high and soil sultahle for the constructioo

ofembankments.

The alignment should be determined in such a way
lhat the high velocity llow which can erode the
ernbankmcnt material is sufficir:ntly dismnt from them.

Hydraulic models are useful guides in this regarC.

3.3.1,1 Embankments should be aligned so that
important towns and properties along lhe river bank
are left.outside lhe embankment. Where it is not
possible to set back embankments lo avoid the hiBh
velocity flou some form of protection is necessary.

Protrusions and sudden changes in the alignments and

forming kinks should be avoided as far as possible.

2 v

4.f lpes
Embankments can be classified into two types as given
below:

t) Homogeneous Embanknent- It consists of
practically uniform maaerial throughout. There
is no designed plan of materialdistribution other
than the coarseslor most pervious material being
placed aa the outer slopes (sae Fig. I ).

b) Zoned Embanfunent- It essentially consists of
an inner or impervious section supported hy
lwo or more outer soctions ofrelatively pervious

materials (see Fig.2).

4.1.1 The essential requirements for design of the
embankment arc the detormination of the design high
flood level (HFL), hydraulic gradient, free board, side
slopes, top width, etc. The stability of the structure
should be checked under all stages of construction,
condition of snrration and drawdown. The embonkment
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APPLICATION NO. 02 of 2013

In the matter of :

1. SarangYadwadkar,
A-90, Pradnyangad
S.No.119/3, Behind
Sinhagad Road,

Maruti,

Pune-41

5. Sanjay
244,Bhawani
Pune-4llO42

M*9,

6.N
rs/3,
Pune-4

Versus

1. The Commissioner,
Pune Municipal Corporation, Shivajinagar,
Pune-41 1004

2. JNNURM Office,
Nirman Bhawan, Maulana Azad Road,
New Delhi

.....Applicants

1

2. Vivek Velankar,
President, Sajag Nagrik Manch,
1200, Sadashiv Peth, Limaye Wadi,
Pune-411030

3. Parineeta Dandekar,
A-2 14O2, Kanchanbar Apartments,
Shivtirth Nagar, Kothrud,
Pune-411038

4. Dilip Jaywantrao Mohite,
B-28, Ptadnyangad Apartments,
S.No. 119/3, Behind Navashya Mamti,
Sinhagad Road, Pune-41 1030
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3. The Chief Engineer,
Khadakwasla Irrigation Division,
Irrigation Department,
Govt. of Maharashtra, Sinchan Bhavan,
Barne Road, Mangalwar Peth,
Pune-41101 1

4. Maharashtra Pollution Control Board,
Through the Regional Officer, Pune,
Jog Centre, 3.d Floor, Mumbai-Pune Road,
Wakadewadi, Pune-41 1003.

.......Respondents

Counse I for Appellants :

Mr. Asim Sarode, Advocate for Applicant

Counsel for ResDOndents :

Mr. Arvind S. Avhad & Mr. A.K. Srivastava, Advocates for
Respondent No.1.
Mr. Kailash Pandey, Mr. Ranjeet Singh, and Mr. Pravesh Thakur,
Advocates for Respondent No.3
Mr. Mukesh Verma & Mr. Ashi Chauhan, Advocates for Respondent
No.4

ORDER/WDGMENT

PRESENT:

Hon'ble Mr. Justice Swatanter Kumar (Chairperson)
Hon 'ble Mr. Justice U.D. Salvi (Judtctal Member)
Hon 'ble Dr. D.K. Aerawal (Drpert Memberl
Hon'ble Prof. A.R. Yousuf (hpert Member)
Hon'ble Dr. R.C,.Trivedl (Drpert Member)

Dated: July 11,2013

JUSTICE SWATANTER KUMAR. ICHAIRPERSoNl

1. The applicant and others, social activists, challenge the

construction of the road from Vitthalwadi to National Highway-4

2
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(b)Respondent No. 1 shall make every effort to realign the road

to bring it as far as possible closer to and beyond the blue

line, right from chainage of O+4OO to 1+750 of Exh. Annexure

2/1. lt shall ensure to extend the least part of the project in

the river bed/blue line.

(c) The road/project shall be constructed on elevated pillars

alone in the area that falls within the blue line.

(d)We direct Respondent No.l to remove the debris dumped at

the present site and shift the same to the red line by

following 1 in 25 years rule.

(e) A massive plantation should be undertaken on both sides of

the river, also in the no-development zone by Respondent

No.1 as well as the State Government of Maharashtra.

Adequate protective measures should be undertaken to

prevent flooding and submerging of the residential area along

the proposed road.

(f) The conditions imposed by the Chief Engineer, Irrigation

Department, vide his NOC dated 15ttt April, 2013 shall

mutatis mutandis be part of the present directions. The same

shall be read in aid and not in derogation to the conditions

stated in this order.

(g) As already noticed and highlighted during the course of the

hearing, a large number of structures have come up at and

even inside the blue line of the river Mutha. Respondent No.1

itself has issued notice to some of such structures for

demolition. Thus, in the peculiar facts and circumstances of

43
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the case, we further direct that Respondents No.1,3 and 4

shall take appropriate steps against unauthorised

constructions, if any, raised on and inside the blue line and

pass order of demolition or such other order as is permissible

in accordance with law. We also direct the said authorities to

ensure that no encroachment is permitted and no

construction in future is permitted on and inside the blue

line of the river Mutha.

39. The imposition of the above conditions is necessary in the

interest of environment and ecologr. It is better to take

precautions at this stage, even at the cost of additional expenses

rather than to face floods, disaster, loss of person and property

and irreversible damages to ecolory and environment. The

precautionar5r principle, which is a part of the law of the land now

and is a Constitutional mandate in terms of Articles 21,48A and

51A(g) of the Constitution of India, that require the State to

safeguard and protect the environment and wild life of the

country. It is expected of Respondents No.l and 3 to anticipate

and then prevent the causes of environmental degradation.

Furthermore, no public interest would suffer by imposition of the

above conditions. If the conditions imposed under this order are

found to be onerous by the State, particularly Respondent No. 1,

then they can even give up the project on river Mutha as an

alternative road on the other side of the river has already been

constructed to provide the connectivit5r. In the event the

Department decides to give up the road project, it shall be

-,r 44
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IN THE NATIONAL GREEN TRTBUNAI AT I{EW DEI,HI

IN

M. A. NO.52 0F m14

IN

APPLICATION NO.2 OF AN3

INTHEMATTEROF

SARA"NG YADWADKAN & ORS. ... PEITIONERS

TI{E COMMISSIONER

PUNE MI.]NICIPAL CORPOR ATION

&oRs RESPONDENTS
?.

ADDMONAL SUPPLEMENTARY AFFIDAVTT ON
I

BEHALF OF RESPONDENTNO. 1

1, i(unai Kumar, age about 3g yeare, working as

Municipal Cornrnissionef of the prrne Municipal Corporation

I

I

Io
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(ansn'ering Respondent), Shivaii Nagar, Pr:ne-S am competent

to file the present affidavit on behalf of Respondent No. 1 being

fu1ly conversant with the facts of the case and duly authorized

to affirm and file this affidavit. I hereby solemnly affirm and

state:

1. THAT the Respondent N3. t ls filing the present

additional affidavit in respect of compliance gf the ordgr and

c

o

judgment of this Hon'ble Triburral dated 1}l11l20l4.

1.1. That Respondent No. 1 undertakes not to pernnit in

future any building construction activities within the blue line.

Accordingly, necessary interim orders are being issued by the

Bespondent No.l and also the process of minor modifications to

the D.C. regulariora under Sec. 37 (l) ot MR&TP act 1966 to

prohibit any such further building construction shall.be

initiated forthwith.

1.2 Further, with a view to prevent inundation of the low

tymg -areas along the proposed elevated roa4 it is submifted

that a protection embankment *u, "o***d earlier by the_

Irri6;atrcn Department bi, removing soil & silt from the riverbed

(I rely on the letter issued by the Irrigation DeprtuEt and

.. iinnexed here as Exhibit No. l-a and Edribit No. 1_b). AJso a

, 3 Miror Bridge was coiut!:uctd at chainage U770 m. tot

discharge of stoih water fmm the adjoining catctment areas of

a
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Sinhagad Road side and land side of retaining wall into the

Mutha River. Please refer Photograph oi existing minor Bridge

(Exhibit No. 2). The system had been working satisfactorily

ever since. The construction of Retaining wafl along the

embank:nent has ensured protection against erosion due to

flood watcr. In additioo the constructed Retaining wall has also

ensured there is no sudden inundation due to Eustung of water

in low lying residential area due to flood. Thus thelombination

of retaining wall and existing and proposed culvetts detailed in

1.3 herein belorv shall ensure that the inhabitants of residential

area are protected from release of flood water on one hand and

also from inundation caused due to mn off of storm water in

the residential area.

1.3 Finally, the answering Respondent No.1 has developed

options to ensure that the storm water from catchment area on

Sinhagad road side and on land side of tetaining wall gets

discharged into Mutha river and the same have already bee'n

placed on record of this Hon'ble Tribunal. These options were

further discussed with experts *trho opined that, the storm

water management -system suggested by M/s Primove

Consultants, (Option no.1 in otrr affidavit dtd. 27{8,-2014) by

providing storm water drains ioining river at Chainage 7fi0 m.

be implemented and provision of R.C.C. box culverts of suitable

size r.vitlr Automatic Flap Gates o:r river side of Box culvert be

*

;u

c

o

adopted. Hence the answering Respondent no, i inkediatell
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.had 
referred the islue to the Executive Engineer, Irigation .

Department, Khadakwasla pune. (Edribit No, 3). who directed

to contact tlre Superintending Engrneer, Cfrtraf pesign

{Jrganization, Irrigation Department, Nastrik (Ex}ribit No. a).

PMC conhcted C.D.O., Nashik Gxhibit No. 5), The

,.8 *
e4

u

3

3
I

Superintend_forg Engineer, C.D.O., Irrigation departnent,

Nashik have further suggested .to take opinion of Navi

Mumbai/ Mumbai Municipal Corporation or lGyana De6ign

Circle, i,urre. (Exhibit No. 6). Ihe answering Respondeng No.1

h3s furher contacted The Superintmding Engifer; Koyana

Design Chde pune c

. who has agreed for ctrecking and approving U1e deslgn, of

Automatic Flap Gate for the propoled orln"rts. We are.persuing

the matter with,the above stated expert authoritiEB and thus we

_herebf 
unde*ake-to execute drainage system as per the design

.. * .. appnrdved by*ttre aforesaid compeEr* quthority. ft is to firrther

' t submit $at such culvert as may be found mostisuitable wrth

Automatic Flap Gate shall be provided between er. 1/024 to

Ch.1/033 m. and between Ch.U670toCrr.tt7fx,m-

' 2, TI-IAT in view of the foregoing explanatiorl it is humbly

submitted that the answering nisponaent no.l, is making all

nec€$ary efforts to grve full effect to the iudtment of Eds

Flon'ble Tribunaf in letter and in spirit, Moreover, all concemg

of the citizms as well as of ttris Tribunal o<pressed ql various

tfdiisions are being promptty dedlt lvith and therrost effident

cl
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J, The contents of paragraph No. 1 to 2, and all the EShibits |rerein

are true and corect to best of my knowledge and [elief,

DEPONENT
' ' MuniciPal

n]
)
)

*

c

o
s10ngt

3

Prnsl&t$oilql

\/ERIFICATION:

TA A(l.
D.I, BHATEIGR

PUI{E
1E0. ilo,860

N1

'PrneMruidlol Coryerd{

BEFOB E

D ,BHALEI(AR
te & Notary
. of lndia
t]NF

DEPONENT

Municipal Commisslonlc

Govt
P

I

*

IJ.\TE 
'

.,R E QISTEH

v!,fiitn

(

V

solutions for addressing the concems are being evolved as is .

eviderrt from the foregoing. Respondent No. 1 is always ready

and willing to take any other further measues to better

imptement the directions of this Hon ble Tribupal and shall

remain bound by the directions passed by it

I, the deponent above named, do trer-eby state o4 spfemn

affirmation that the contents <rf the paras 1 to 3 are hge and

corrcct to my knowledge and I believe 1fi9 same to be Frie end
that nothing matenal has been concealed ttrerefrom.

fl verrtiedut Purn-r, -- -t.,t. .,

I
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ilrR .o{o.nd fu wq*,v*d rEmrft qffr*r, rrq{ in,* ."6:r

ftr&n{at,qar,far-WrcIT{tqr Hydrotogy & Hydrautics Rcport , C.w.p.R.S. pune uit
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orqrsd guhrrtc'R qrftr*-r natqa FfiFqr qfuta fr*,rs rowrg gfem wH $fu ilFT

ffi trq6flea l;1qt 6hTn :',':r-' "tr.
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Maharashtra Krishna Valley Development Corporation, Pune

Chief Engineer (WR), Water Resources Department, Pune

Sinchen Bhavan, Mangalwar Peth, Barne Road, Pune- 41 l0l I

Office: (020) 2612050512612507 4 Fax: (020) 26126015

Email: cewrdpune gmail.com

Outward No : C.E./Ka A-2 I Admin-6 IPMC/River bank Devl. Proj ect/4 7 3 4 I 20 19

Date: l5-Nov-2019

To,

Hon. Secretary CdlAB,

Water Resource Department, Mantralaya, Mumbai.

(seflq Shri. Parate, Dy. Secretary (Sin. Vya.))

Sub: Regarding granting permission of our department for River Front
Development of Mula, Mutha & Mula-Mutha.

Ref:

1. Letter from Chief Engineer (Projects), PMC, Pune Outward No: 3039 Dt.

22t0U2018,
2. This Department's letter Outward No: C.E./Ka. A.-2lAdmin-6/Flood

Lines/Encroachmentl 0463 I 20 1 8 Dt. 3 0/0 I /20 1 8,

3. Govemment's Letter Outward No:

fr. iq/ov?oqq,
1ffi-1oqq7g.F..tyrs/1oqq17fti.q.*

4. Letter of Chief Engineer (Projects), PMC, Pune Outward No: 1795 Dt.

06nU2019,
5. Letter from Superintending Engineer, Pune lrrigation Circle, Pune Outward

No: PlC/Admin-2/River BanksA/i.Pra./8384 Dt. 16/ ll 12019.

PMC (Pune Municipal Corporation) is preparing a report on riverfront development

project for Mula, Mutha and Mula-Mutha fuvers under its jurisdiction. Hydrology

and Hydraulics Reports prepared by private firms for Mula, Mutha and Mula-Mutha

Rivers had been received by Water Resource Department for approval after vetting

by C.W.P.R.S., Pune vide Ref. No. l.

Vide Ref. No.2, Regional Office has given following directions "The red and blue

line maps for the Mutha and Mula-Mutho Rivers flowing through municipal limits

of PMC were handed by Khadakwasla ltigation Division vide letter dated

05.03.201 I and vide letter dated 02.06.2010, Jlood line maps for Mula River under
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jurisdiction of PMC were handed by Pune lrrigation Circle to PMC. llhile deciding

the flood lines, flood discharge tbr Jlood frequency of 25 vears (Blue Flood Line)

andforfrequency of 100 years (Red Flood Line) have been reported to PMC. Said

flood discharges and flood lines are final and hence the question o/ approving the

Hydrologl, and Hydrailics Report for Mula, Mutha and Mula-Mutha Rivers

prepared by privatefirm and verified by C.W.P.R.S. Pune does not arise. As per the

Governnen!'s Notification FWD/1089/243/89/Sin.V1ta.(Works) Dt. 21.09.1989,

clear directions are given regarding works to be permitted inside red and blueflood

lines. While implementing riverfront development project inside flood lines,

precautions should be taken so lhat river flow should not get disturbed inside flood

lines and no impact shall happen to flood carrying capacity of the river. "

Afterwards, PMC sent a letter to Water Resources Department on 08/01/2019. In

reply to this, government gave directions vide Ref. No. 3. As per the discussion took

place with PMC Officials in Regional Offrce on 1811012019, following is being

presented.

The red and blue line maps for the Mutha and Mula-Mutha Rivers flowin! through

municipal limits of PMC were handed over by Khadakwasla Irrigation Diyision vide

letter dated 05.03.2011 and flood line maps for Mula River under jurisdiction of

PMC were handed over by Pune Irrigation Circle to PMC vide letter dated

02.06.2010. While deciding the flood lines, flood discharge for flood frequency of

25 years (Blue Flood Line) and for frequency of 100 years (Red Flood Line) have

been reported to PMC. These are as follows.

Sr.

No
Name of River Place 25 years

frequency
flood
discharge

100 years
frequency
flood
discharge

I Mutha Before Mula-
Mutha
confluence

60,000.00 100000.00

2 Mula Wakad Bridge 42,373.00 43,543.00
Mula Before Mula-

Mutha
confluence

r ,01,53 1.00 1,40,236.00

Mula-Mutha Mundhwa
K.T. Weir

r ,18,000.00 1,68,000.00

These flood discharges are final and there will not be any changes in this.

According to Govemment's circular Water Resources Dept. No.

FWD/10891243/89/Sin.Vya(Works) Dt. 21.09.1989 and CircularNo. Flood control-

J
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20181(18212018) Sin.Vya.(Revenue) Dt. 0310512018, to avoid possible risk of

floods, with a view to prohibit any construction inside flood lines, the guiding

principles regarding demarcation of flood lines and the works to be permitted inside

prohibitive and restrictive zones are mentioned. Chiefengineer does not have powers

to permit construction inside prohibitive and restrictive zones. Also, vide

govemment circular Dt. 03/05/2018, point number 11, "The scope o.[ llater

Resource Department is limiled to dentarcalion of .fiood lines along the rivers.

Hence, os per Point No. I to 9 .[r'om this circular, NOC from W'oter Resource

Department v,ill not be requiredfor any public beneft and unavoidable works inside

prohibitive and restrictive zones. But, permission .fi'o* Environment

Department/Other Departments/Local Bo$,/Other Government Departments will

be required. "

But as the said works are inside the flood lines of Mula, Mutha and Mula-Mutha

Rivers and as the said approval is a policy matter, as per the directions given in letter

at Ref. No. 3 above, the riverfront development proposal is forwarded for approval

under following conditions.

1. The flood lines and flood data for Mula, Mutha and Mula-Mutha Rivers

inside PMC limits, defined earlier by Water Resources Department will

not be changed.

2. Flood carrying capacity (Cross-Section) of rivers should not be reduced

while implementing riverfront development project for Mula, Mutha and

Mula-Mutha Rivers.

While implementing riverfront of Mula, Mutha and Mula-Mutha Rivers and while

developing inside flood lines vide Govemment's circular Water Resources Dept.

No. FWD/I089l243l89lSin.Yya(Works) Dt. 21.09.1989 and Circular No. Flood

control-2018/(18212018) Sin.Vya.(Revenue) Dt.03/05/2018, for avoiding possible

risk of floods, with a view to prohibit any construction inside flood lines, as per the

guiding principles for demarcation of flood lines and the works to be permitted

inside prohibitive and restrictive zones, granting permission for the project is a

policy matter and hence policy decision needs to be taken on govemment level.

Enclosure: Copy of letters referred at2and4.

xxxx
Chief Engineer (WR),

Water Resource Department, Pune-l I
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Copy to: Chief Engineer (Projects), PMC, Pune for information and required

action.

2l- Granringpermission fo'r said works is h matter of policy. Hehce, you need to

communicate on Crovemfi ent's level.

Copy to: The Commissioner, PMC, Pune for information.

Copy to: Superintending Engineer, Pune irrigation Circle for information

v/
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Maharashtra Krishna Valley Development Corporation, Pune

Chief Engineer (WR), Water Resources Department, Pune

Sinchan Bhavan, Mangalwar Peth, Barne Road, Pune- 411011

Offi ce: (020) 26120505 12612507 4 F ax: (020) 26 I 260 1 5

Email : cewrdpune@gmail.com

Outward No: C.E./Ka A -21 Admin-6tPMCiRFD Prqect/337 0 l2l Date: 23 I 07 12021

To,

Chief Engineer (Projects),

Pune Municipal Corporation, Pune.

In connection with the above-mentioned subject, as per the directions issued vide

letter at reference No. 2 and as per your requirements mentioned in letter at

reference No.3, Superintending Engineer, Pune Irrigation Circle has studied the

hydraulic studies and report of the development project received for Pune

Municipal Corporation. Accordingly, the report/opinion of this office is as under.

The red and blue line maps for the Mutha and Mula-Mutha Rivers flowing through

municipal limits of PMC were handed over to Pune Municipal corporation by the

Executive Engineer, Khadakwasla Irrigation Division vide letter dated 05.03.201I

and vide letter dated 02.06.2010, flood line maps for Mula River under jurisdiction

of PMC were handed by Pune Irrigation Circle to PMC. While deciding the flood

lines, flood discharge for flood frequency of 25 years (Blue Flood Line) and for

frequency of 100 years (Red Flood Line) have been reported to PMC. Said flood

discharges and flood lines are final. As per our obserwations , there are

variations in these flood lines and the flood lines you have prepared through a

Subject: Regarding River Front Development project of Mula, Mutha & Mula-
Mutha flowing through Pune City.

Ref.: 1) Letter from Regional Office vide No. CE/EE-2lAdmin-
6/PMC/RFD/4 7 34 12019 Dt. t 5 I I | 12019

2) Gov. Water Resources Dept. letter No. Sankima-2020/(Pra. Kra.
t 412020)l Sin. Vya. (M) Dt. 2l l0l 12021

3) Letter from the Chief Engineer (Projects) office, Pune Municipal
Corporation Outward No. AtiMA Vani/l959 Dt.2610212021

4) Letter from Regional Office vide No. CE/EE-2lAdmin-
6/PMC/RFD/I 53212021 Dt. 10103 12021

5) Letter from Superintending Engineer, Pune Irrigation Circle, Pune

vide No. PlCl Admin-2l 427 3 Dt. 07 /07 12021

private orqanisation and verified by CWPRS, Pune for 25 yrs. frequency

discharge before Mula Mutha confluence.
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lines which are alreadv finalised Water Resources Dept. for Mula,

This is for your information and further action.

Chief Engineer (WRD),

Water Resources Dept., Pune -11

Copy to: Commissioner, Pune Municipal Corporation for information.

Copy to: Superintending Engineer, Pune Inigation Circle, Pune for information

and urgent action.

{.r r

L Therefore, no change is permissible in the flood discharges and flood

Mutha and Mula-Mutha rivers.

2. As per Gov. Water Resources Dept. circular No. Flood Control-2018/(182/

2018)/SinVya(M) Dt. 3 May 2018, Pune Municipal Corporation has to take

all precautions, so that there is no rise in the levels of Blue and Red Flood

Lines.

3. While implementing the River Front Development Project, precautions

should be taken so that Flood Carrying Areas (etqqq:Seqtlq4s) of Mula,

Mutha and Mula-Mutha Rivers are not reduced.

4. As per the guidelines issued vide Gov. Water Resources Dept. circular No.

Flood Control-20181(18212018/SinVya(M) Dt. 3 May 2018, works that are

unavoidable and are needed in public interest do not require NOC from

Water Resources Dept. In spite of this, it would be necessary to procure

approvals from Environment Dept. and other Gov. departments for the River

Front Development Project.

5. Sewage generated in the city should not be released in the river without

treatment.

V
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NATIONAL DISASTER MANAGEMENT GUIDELINES

MANAGEMENT OF FLOODS

January 2008

NATIONAL DISASTER MANAGEMENT AUTHORITY
GOVERNMENT OFTNDIA
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Executive Summary

lntroduction

Following the enactment ol the Disaster

Manaqement Act, 2005, (DM Act, 2005) the

Government of lndia (GOl) constituted the National

Disaster Management Authority (NDMA) as the

apex body lor Disaster Management (DM) in lndia

with the mandate, inter alia, for laying dolvn policies

and guidelines on DM. At the national level, there

is to be a paradigm shilt from the erstwhile relief-

centric and post-event syndrome to pro-active

prevention-, mitigation- and prepaiedness-driven

DM. These efforts will conserve developmental

gains and also minimise loss of lives, livelihood

systems and property. These Guidelines have been

evolved by the NDMA, through a nine-step process.

This approach ensures that all contemporary

knowledge, experience and inforrnation are taken

on board, clear destinations are identified, and

road maps drawn with milestones duly marked off

through a wide consultative process, involving all

the stakeholders. Recognising the gravity ol the risk

and vulnerability of lndia to lloods, the NDMA, soon

af ter its constitution initiated aseriesof consultations

with the various stakeholders to develop Guidelines

for strengthening the existing arrangements for llood
preparedness, mitigation, andpost-floodemergency

response, relief, rehabilitation and reconstruction.

Senior representatives lrom the Central Ministries/

Departments and the state governmenli, relaled

agencies, academics and professionals attended

these meetings. I he meetings acknowledged lhal.

while several siqnificant initiatives had been taken

by government agencies in the past for addressing

the risk and vulnerability of lndia to floods, it is

necessary to undertake measures lor the evolution

of a holistic and integrated strategy to address

the critical factors that accentuate flood risk. On

the basis of these deliberations, the NDi/A has

prepared these Guidelines for Flood Management

(FM), to assist the ministries and departments ot

the GOl, the state governments and other agencies

in preparing Flood Management plans (FMPs).

Vulnerability to Floods

XIX

Floods have been a recurrent phenomenon

in lndia and cause huge losses to lives, properties,

livelihood systems, infrastructure and public utilities.

lndia s high risk and vulnerability is highlighted by

thelactthat40 million heclares oul of ageographical

area of 3290 lakh hectares is prone to lloods. On

an average every year, 75 lakh hectares of land

is affected, 1600 lives are lost and the damage

caused to crops, houses and public utilities is Rs.

1805 crores due to tloods. The maximum number

ol lives (11,316) were lost in the.year 1977. The

frequency of major lloods is more than once in five

years. Floods have also occurred in areas, which

were earlier not considered flood prone. An effort
has been made in these Guidelines lo cover the

entire gamut ot Flood Management. Eighty per

cent of the precipitation takes place in the monsoon

months from June lo September. The rivers bring

heavy sediment load lrom the catchments. These,

coupled with inadequate carrying capacity of the

rivers are responsible lor causing lloods, drainage

congestion and erosion ot river-banks. Cyclones,

cyclonic circulations and cloud bursts cause llash

floods and lead to huge losses. The fact that some

ol the rivers causing damage in lndia originate in

neighboring countries, adds another complex
dimension to the problem. Continuing and large-

scale loss oi lives and damage to public and private

property due to floods indicate thal we are still to
develop an effective response to floods. These
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Guidelines have beon prepared to enable the

various implementers and stakeholder agencies to
address ef lectively the critical areas for minimising

f lood damages.

Urban Flooding

Flooding in the cities and thetowns is a recent

phenomenon caused by increasing incidence of

heavy rainfallin a shert period of time, indiscriminate

encroachment of waterways, inadequate capacity

of drains and lack of maintenance of the drainage

infrastruclure. Keeping in view the lact that the
problem is becoming more severe and losses are

mounting every year, the subject of urban flooding
has been recognised by the NDMA as one meriting

exclusive attention and separale guidelines lor its
management are being prepared and will be issued

soon.

Action Plans at Various Levels

These Guidelines have been drawn up in the

context of a rigorous risk management framework

to ensure the effectiveness of aclion plans that are

developed by various agencies. All key agencies,

including the central ministries, and departments,

stale governments, local bodies including Panchayati

Rai lnstitutions (PHls), and Urban Local Bodies

(ULBS) like metropolitan development authorities,

municipal corporations, municpal councils and

district authorities will develop detailed FMPs

based on these Gujdelines. State governments

and local authorities will play an important role in

the formulation and effective implementation of

such action plans. The communities and other

stakeholders will play an important part in ensuring

compliance to the regulations and their effective

enforcement. The State Disaster Management

Authorities (SDMAs) will be responsible for reviewing

and monitoring the implementation of the action

plans at the state-level.

\rtr I

The Objectives of the Guidelines

These Guidelines rest on the following

objectives aimed at increasing the efficacy of the

FMPs, which will be prepared al various levels:

Shifting the focus to preparedness by

implementing, in a time-bound manner,

an optimal combination of techno-
economically viable, socially acceptable
and eco-friendly structural and non-

structural measures of FM.

2. Ensuring regular monitoring ol the

effectiveness and sustainability ol various
'structures and taking appropriate measures

for their restoration and strengthening.

3. Continuous modernisation o{ llood
forecasting, early warning and decision
support systems.

4. Ensuring the incorporation of flood resistant

features in the design and construction of

new structures in the flood prone areas.

5. Drawing up time bound plans for the llood
proofing of strategic and public utility

structures in llood prone areas.

7. Introducing appropriate capacity
development interventions for effective
FM (including education, lraining, capacity
building, research and development, and

documentation.)

8. lmproving the compliance regime through

appropriate mechanisms.

9. Strengthening the emergency response

capabilities.

XX

6. lmprovingtheawarenessandpreparedness

of all stakeholders in the flood prone

areas.
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Regulation and Enforcement

6.1 Flood Plain Zoning

6.1 ..1 Concept

The basic concept ol flood plain zoning is to

regulate land use in the llood plains to restrict the

damage caused by lloods.. Flood plain zoning,

therefore, aims at determining the locations and

the extent ot areas for developmental activities

in such a fashion that the damage is reduced to

a minimum. lt, therefore, envisages laying down

limitations on development of both the unprotected

as well as protected areas. ln the unprotected

areas, boundaries ol areas in which developmental

activities will be banned, are to be establlshed to
prevent indiscriminate growth. ln the protected

areas, only such developmental activitres can be

allowed, which will not involve heavydamage in case

the proteclive measures fail. Zoning cannot remedy

existing situations, although, it will definitely help in

minimising Ilood damage in new developments.

Flood plain zoning is not only necessary
in the case ol tloods by rivers but it is also useful

in reducing the damage caused by drainage

congestion particularly in urban areas where, on
grounds ol economy and other considerations,

urban drainage is not designed for the worst

conditions and presupposes some damage during

storms whose magnitude frequently exceeds that

for which the drainage system is designed.

6.1.2 Pre-requisites for the Enlorcemenl oI
Flood Plain Zoning

The basic requirements to be taken care of

belore implementing flood plain zoning are as

lollows:

(i) Broad demarcation ol areas vulnerable to
. floods.

(iii) Marking of reference river gauges with

respect to which, the areas likely to be
inundated lor dilferent magnitudes of

lloods will be determined.

(iv) Demarcation of areas liable to inundalion

by floods of diflerent lrequencies, e.9., like

once in lwo, flve; ten, twenty years and so

on. Similarly, demarcation.of areas likely

to be affected on account of accumulation
of rainwater for diflerent frequencies ol
rainfall like 5, 

.10, 
25 and 50.

(v) Marking ol likely submersion areas for
different flood stages or accumulation of
rainwater on the maps.

6.'1..3 Regulation ot Land Use in Flood Prone
Areas

There can be difterent considerations for
such regulations. For example, the area likely to
be aflected by floods up to a ]O-year lrequency
should be kept reserved only lor gardens, parks,

playgrounds, etc. Residential or public buildings,
or any commercial buildings, industries, and public

46
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(ii) Preparation 'ol a large-scale maps
(1:10,m0/1:15,000) of area vulnerable to
floods with contours at an tnterval ol 0.3

m or 0.5 m.



utilities should be prohiuted in this zone. ln area

liable to flooding in a 2s-year frequency flood,
residential buildings could be permitted with certain
stipulation of construction on stilts (coiumns),

minimum plinth levels, prohibrtion for construction

ol basements and minimum levels of. approach
roads. etc. ln urban areas there should be double-

storeyed buildings. Ground floors could be utilised

for schools and other non-residential purposes.

6.1 .4 Categorisation and Prioritisation of
Structur.es in Flood Plains Zoning

ln the regulation of land use in llood plains,

different types of buildings and utility services dan

be grouped under three priorjties from the point of
view of the damage likely to occur and the llood
plain zone in lvhich they are to be located:

Priority 1: Detence installations, rnduslr'es,

public utilitie.s like hospitals, electricity installations,

water supply, telephone exchanges, ierodromes,
tailway stations, commercial centres, etc.

-Buildings should be loc.ated in such a fashion that

they are above the levels cbrresponding to a 1OO-

yeat frequency ot the maximum observed flood
levets. Similaly they should also be above lhe

levels corresponding to a SAyear rainfall and the

[ikely submercion due to d@inage congestion.

Priority 2: Public institutions, government

offices, universities, public libraies and residential

areas. -Buildings should be above a level

corresponding to a 2s-yeat flood or a lGyear
Einlallwilh slipulation lhal allbuildings in vulnerable

zones should be constucted on columns or stilts

as indicated above.

Priority 3: Parks and playgrounds.

-lnfrastructure such a5 playgrounds lnd parks

can be localed in arcas vulnerable to hequenl

f/oods. Slnce every city needs some open areas

and gatdens, by resticting building activity in a
vulnerable area, itwill be possible to develop parks

Rrcuulor nNo Erroncrurrur

On the same analogy, certain areas on

either side of the existing and proposed drains
(including rural drains) should be declared as green

belts where no building or other activity should be

allowed. This will not only lacilitate improvement

of these drains in future for taking discharges on

account of growing urbanisation, butwillalso help in

minimising the damage due to drainage congestion
whenever rainfall of higher frequency than designed
is experienced. These green belts, at suitable

locations, can also be developed as parks and

gardens.

6.1.5 Flood Plain Zoning Regulations

lhe CWC has been continuously impressing

upon the states ihe need to take lollow-up action

to implement the tlood plain zoning approach. A
model draf t bill for Ilood plain zoning legislation was

also circulated by the union government in 1975 to

all the states. A copy of the model draft bill is at

Annex-Vl/l

There has been resistance on the part of

the slates to follow-up the various aspects of flood
plain management including possible legislation.

The state ol Manipur had enacted the flood
plain zoning legislation way back in 1978 bul the

demarcation of flood zones is yet to be done. The

state ol Fajasthan has also enacted legislation lor
flood plain management in the siate. lt has not taken

any action to enforce it though. The governments

of. Assam, Goa, Himachal Pradesh, Sikkim and

the Union Terratories (UTs) of Chandigarh, Delhi

and Lakshadweep have stated that they have not

considered enaclment of any type of Iegislation in

their states. The government of Uttar Pradesh has

decided to take suitable measures for regulating the
economic/development activities in the flood plains.

The government ol Bihar initiated action to prepare

\a83
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and play graunds, which would provide a proper

environment for the growth of the city.
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flood plain zoning maps, which are essential before

any executive meastres could be undertaken. The

government of West Bengal had intin\ated that a
draf t bill on flood plain zoning was under process.

The government ol lvladhya Pradesh had intimated

that they had demarcated 36 towns affected by

floods and that necessary administrative measures

were taken lowards lhe demarcation ot llood zones.

Other state governments have not even'spelt out

their approaches. The reluctance of the states to

enact flood plain zoning regulation is mainly due

to population pressure and want of alternative

livelihood systems.

The lukewarm response ol the states lowards

the enactment and enforcement of the flood plain

regulations has tuelled a significant increase in the

encroachments into the llood plains, sometimes

authorised and duly approved by the town planning

authorities.

The state govemmentslsDMAs will enact and

enforce appropriate laws for impbmenting flood
plain zoning rcgulations by March 2N9.

6.2 lncentives' and Disincentives to
States for Enactment and En-
forcement oJ Flood Plain Zoning
Regulations

The MOWR will, in consultation with the state
govenment and the CWC evolve a scheme of
incentives and disincentives with respect to the

centrul assistance to encourage the saates Ior

enactment and enforcement of flood plain zoning

regulations.

6.3 Encroachment into the Water
ways and Natural Drainage Lines

fhe possibility of removing buildingsl
structures obstructing existing natwal druinage lines

will be seriously considered by state governmentsl

1r8\

SDMAs. /n any case, and with immediate effect,

unpknned growth will be restriiled by slate
governmentslSDMAs so ahat the construction of
structures obsttucting natural drainagd or tesulting
in increased flood hazard is not allowed.

6.4 Blie-laws for Buildings in Flood
Prone Areas

' The following proylsrbns will be incorporated

by the state governmentslsDMAsllocal bodies in

the building byeJaws tor buildings in flood prone

areas:

(a) Plinlh levels of all buildings shou/d be 0.6

m above the drainage/flood submesion
lines.

(b) lnthe areas liableto floods, allthebuildings

should prcferably be double and multiple

storeys.

Wherever there arc single stotey buildings, a
stairway will invariably L\e provided to the roofs so
that temporary shefter can be takeil there. The roof
levels ol lhe single slorcy building; and the tirst-

flou tevel in double-storcy buildings will fu above

l)Gyeat flood levels so that the human beings and
movable property can be temporcily sheltered there

dwing periods of danger on account ot floods.

6.5 Legal Framework for Making ln-
frastructure Flood Resilient

The infrastructural activities by the diflerent
organisations, such as the lndian Railways, National

Highway Authority of lndia (NHAI) the State Public

Works Department, BRO etc. in the flood prone

areas need to be carried oul duly considering
the requirements for making them flood resilient.

While constructlng railway lines and roads, care

is sometimes not taken in aligning, locating and

designing with respect to height and width of
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embankments and providing adequate waterway i.e

bridges, culverts, vents and causeways for passage

of storm water The top level of the railway/road

embankments is also often not kept above the flood

levels in the area. lt may be mentioned here that
flood levels are likely to increase with development

taking place in the catchment such as reduction in

vegetative cover, deforestation, paving of areas for

settlements etc. as well as due to the afflux caused

by obstruction to the flow due to inadequate size of

bridges, culverts, vents and causeways. The result

is increased vulnerability of the area to flooding and

drainage congestion, submergence of roads and

railway embankments and breaches in them.

An appropriate legal framework will be

developed by the state govemmentslsDMAs so

as to make it mandatoty for obtaining clearance

fot the plans for construction of the infrcstructure

in tlood prone areas from stat$' irigationlllood
control/water resources depattments with rcspect

to thei safety against lloods and effects thercof on

the vulnerability of the area to floods and drainage

congestion, who will process fhe cases in a fixed

time frame.

6.6 Survey of Flood Prone Areas

One of the main requirements for

implementation ot llood plain zoning measure is

the availability of survey maps, on a suitably large

scale, to enable proper zoning of vulnerable areas

and preparation ol flood risk maps. The CWC had

initiated, in 1978. a programme lor surveying areas
prone to floods under the central sector through the

Survey of lndia (SOl) as a pilot scheme, to assist the

stale governments in preparing flood risk maps. Of

the 106,000 sq km of area identified inthe country

as prone to frequent floods, about 55,000 sq. km.

had been surveyed in the states ol Bihar, Assam,

Uttar Pradesh, West Bengal, Punjab, Haryana

and Jammu and Kashmir. Maps on the scale of

1 :15,000 with conlour interval of 0.3 m/0.5 m were

made available to the states. These maps cover
areas along the main river Ganga and its tributaries
- the Yamuna, Ramganga, Roopnarayan, Jalangi

and other flood prone rivers of West Bengal, the

tributaries of the Brahmaputra like Burhi Dihing,

Desang and Dikhoo, the rivers Sutlej and Bavi,

which had been earlier identified by the state
governments concerned and work taken up in a
phased manner as per the priorities Indicated by

the states. A total of570 maps (109,267 sheets) to
the scale 1:'15,000 were prepared and sent to the

respectivestate governmenlsaswell astotheGFCC
and Brahmaputra Board lor preparation of flood
risk zone maps. However, no progress has been

made by any of the states 1o finalise and publicise

such maps. I is felt that each state should select

at least one basin lor preparation of these maps

on pilot basis and come out with a Iactual reporl
giving the benefits ot these and also the difliculties
encountered by them in the task. ln the event of

maps of 1:15,000 scale nol being available, the

same exercise can be attempted on maps of larger

scale l: 25,000 or 1:50,000, which are available for

all regions of lndia. A MOU was signed in March

2006 between the CWC and SOI lor digitisation of

the above maps and this is targeted for completion
in two years.

The lndian Space Besearch Organisation

(ISBO) has formulated, for he Eleventh Five-Yeat

Plan peiod, a prcgrumme for DMS services wherein

breation of digital, thematic and cartographic data

base for hazard zonalion and rSk assessrnenl and

realization of national dala base fot emeeency
management have been identified as one of the

programme elements. Undet this programme, ISRO

and NRSA have planned to cover about 1 lakh sq
km (10 mi ion ha) evety yeat for develowent of
cbse contout infomation of ground using the Nr-

bome Laset Terrain Mapping (ALTM) svstem thereby

envisaging to cover all the prioity Ilood prone areas

in a peiod of five yea$. Phasing of the arca to be
surveyed will be done by them in consuftatbn with
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Wetlands provide effective flood moderation
by being available to accommodate the flood

water The existing wetlands should be revived and

maintained properly. The flow of kesh water into

tl-ese wetlands musl be ensured

The rcclamation of. the existing wetlandsl

natwal deprcssioie wil be prohibi& bi/ statg

governmentslSDMAs and they will formulate an

action plan fot using them fot flood moderation.

Nmrorer Drsastrn Mmtloa.teHr Gutoprnrs - Mmlerurlr or Frooos

6.7 Wetlands: Conservation and Fles-

toration

\28(

those people who depend on waler resources for

their health, livelihood or quality ol life, a meaninglul

role in the management of the resources. Through

such active and broad involvement, the watershed

approach can help in developing a sense ol

community, reduce conllicts, increase commitment

to.the actions necessary to meet the goals of the

society and, ultimately, improve the likelihood of

slstairiing long{erm environmental amprovements.

Ministry ol Agtbultue (MOA) and
'of Enironment and Forests (MOEF)

inllabomtion with the NDMA" .MOWRwill,

and state governments, implement wate$hed

fianagernent including catchment arca treatment

and affuestation progammes to improve land and

water management which will, in turn, result in flood

moderation and sediment management in tivets.

e9 Coordination and Enforcement

It h important that an appropriate techno-

leiEal regime is put in place for the regulation

ol dbv6bpmental activities in the flood plains,

p4eventing blocking and encroachment of

waterways, prohibiting reclamation, conservation

and resloration otexisting wetlands and depressions

etc. Provisions are required in the bye-laws ot

ULBs and PRls to ensure that buildings and the

inlrastructure in tlood plains are llood resilient.

' . The state governments will put in place

mechanisms fot the enforcement of the acls, /aws

and rules made by them and identify the otficers

whowillbe responsible for thet implernentation and

make them accountable for any lapseslviolations.

The NDMA willcoordinate the establishment
of the mechanisms and enforcement by the
central minislries and departments concerned
and the state governments/sDMAs/DDMAs

on the basis of these guidelines. The main
objective of this eflort will be to enable the

The

Ministry

ln

6.8 Watershed Management .includ-

ing Catchment Area Treatment
and Af lorestation

Watershed management tho.ggh not vqry

elleclive in the case ol largs,floods, helps irl the

moderation ol smafi and mediurn'fldbds. lt is

also very etfectiva-h the o\€rall lancl- afld water

management. lt also leads trcreductionintiiil erosion

and overall reduetlon in sediment load o, the rivers.

A watershed is identified as the ideal geophysical

unit lor planning and executieg development
programmes aimed at achieving rational utilisation

ol all natural resources for sustainable de\ielopment

with least damage to the environment. lt is essential

to ensure eflicient utilisation of rainfall and safe

disposal ol runotf and the waLershed approach

is best suited to greet this Eoal. The watershed

approach can help enhance local and regional

economic vjability d the FM objective in ways that

are environmentally sound and consistent with

watershed objectives. The watershed approach

strengthens teamwork between the public and

private sectors at the national, state and local levels

to achieve the greatest environmental improvements

with the resources available. This emphasis gives

the CWC so that the most volnerable areas arc

covered firjt.
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DI/ structures at various levels to expand their
capacities and refocus their activities lo enable

REcuurror lro Eruroacpnnr

them to respond rapidly and elfectively to a
Ilood situation.

6.10 Action Plan

2008 2009 2010 2012S.No

M J S M J S D M M
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lmmediate

Bye-laws for
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3

Legal
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infrastructure
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survey (close
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ol maps
+

5,
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and

resloration

6.
lmplement
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Notification

+

.+

Legislative
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V 51

Activity Commen-

cement
2011

D M

1.

2.

Notification

4.

Watershed

managemenV

CAT/atforesta

tion

lmmediate

7.
fi,*J lmplement

-\



\za9

8t30t2021 PUNE RIVER FRONT DEVELOPMENT PROJECT - SANDRP

SANDRP

South AsiaNetwork on Dams, Riaers and People

linlrrral trirltL r.fr ilrr

Propoa*d nidth of rir-or

I
I

l
I

PUNE RIVER FRONT
DEVELOPN/ENT PROJECT

.{rtit-rdxlly Rccltdlrcrl I.rrrd

RIVER FRONT DEVELOPMENT

August 5, 2021.August 6,2021. . SANDRP
GUEST ARTICLE BY SARANG YADWADKAR

Pune,
A city along the banks of five rivers,
A city with 7 dams on the upstream,
A city surrounded by pristine green hills,
Hence probably the only city to enjoy abundance of water even
in drought like situation.

httpsJ/sandrp.in/2021 /08/0s/puneJiver-fiontieveloprnent-project tmore-42649 1121
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Due to this abundant availability of water, the city of Pune
grew very rapidly. But this situation has a darker side of
frequent flooding as well, which the citizens have witnessed
and experienced quite a few times. The most recent example, is
the floods in2019.In a few hours hundreds of houses were
washed away; properties worth Crores of rupees were
destroyed and 25 innocent people lost their lives. The flood
water breached the flood levels to inundate innumerable
houses and even a hospital.In2020 too, Bhairoba Nala
breached its limits.

\AIhy is this happening so frequently these days?

Was it similar in the past?

Will it be the same in future?

\A/ho is responsible for this?

There are innumerable questions. But the real question is,
"When will be find logical answers to these questions?"

For this we need to ponder over a few crucial aspects.

As mentioned, 5 rivers namely Mula, Mutha, Ramnadi,
Devnadi and Pavana are flowing through Pune city. These 5

rivers form confluences and flow away from Pune as one river,
Mula-Mutha. In short, water flows into Pune from 5 different
catchments and there is only one outlet to that, Mula-Mutha
River. Over and above this, Pune's topography is saucer
shaped leading to frequent inundation of the central city as

storm water runoffs gush down from all directions whenever it
rains heavily.

htlpsr/sandrp.in/2021/08/05/pune{iver-front{evelopment{roiecl/*more-42649 212',1
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Total7 dams (Khadakwasla, Panshe! Varasgav, Temghar,
Pavana, Mulshi and Kasar Sai) are constructed on these rivers
on the upstream on the West of Pune. These dams are not only
close to Pune, but they are close to each other as well. If there is
a cloudburst in the West of Pune, the catchments of all these
seven dams will receive huge runoffs simultaneously and
enormous quantities of water will have to be released from all
these dams which will hit Pune city within no time.

Another unique characteristic of the rivers and streams in Pune
)rs the topography of their catchments. A11 these catchments are
hills and valleys forming steep slopes. Therefore, whenever it
rains heavily, the surface runoffs gush down to the rivers and
streams so fast that the flood levels rise hardly in few minutes
leading to flash floods, without giving any opportunity even
for evacuation. The floods of the Ramnadi and Ambil Odha
have already proved it.

Another important aspect that needs some serious attention is
the report prepared by "The Energy and Resources Institute"
(TERI) in20l4 for Maharashtra Govt: "Maharashtra State
>.daptation Action Plan". In this reporf the impacts of Global
Warming on Maharashtra are discussed in-depth and scientific
ways and solutions to avoid the same are advised. The report
predicts that there will be a rise of 3750% in Pune's annual
rainfall with less rainy days and increased frequency of
cloudbursts. This clearly means Pune city is headed towards
more severe and frequent floods in the future.

In last 20-25 years health of Pune rivers has deteriorated from
bad to worse. Pune's population has increased by leaps and
bounds leading to generation of huge quantities of sewage
which is not being treated completely as the capacities of
https/sandrp.in/2021l08/05/pune-river-frontieveloprnent-project/fmore-42649 3t21
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Solid waste management is another serious concern in Pune as-
is in all cities. Keep aside the waste segregation and processing,
we are still stuck with the problem of 100% collection of
garbage. The garbage strewn everywhere around is proof of
carelessness of the citizens. This garbage, mainly plastic finally
flows with the surface runoffs and gets stuck in the storm
water drainage system leading to water stagnation at many
locations, which we call as "pluvial floods".

Water carrying capacity of all rivers and streams in and around
Pune is drastically eroded in last many years. For this, initially
we need to understand the concept of "Flood Lines" which are

identified by Water Resources Department. There are two typ.l
of flood lines, Red and Blue. The Blue Flood Lines mark the
level of the flood that comes every 25 years whereas the Red
Flood Lines mark level of the flood which comes every 100

years. The portion of land between the two Blue Flood Lines is
known as "Prohibitive zone" where no construction is
permissible. And the portion of land between Blue Flood Line
and Red Flood Lines is known as "Restrictive Zone" where
construction is permissible but under certain conditions. Under
any circumstances, the cross section of the river cannot be

altered due to which the water carrying capacity of the river
reduces.
httpsr/sandrp.in/202'l /08/05/pune-river-frontievelopment-projecwmore-42649 4t21

PMC's Sewage Treatment Plants are extremely poor and their
efficiency is questionable. As this partially treated sewage is
released in the rivers from all STPs, through most of the year,
all these rivers are practically carrying only sewage rather than
fresh water. And on the top of this, there are huge quantities of
industrial effluents released in the rivers. The quantity of
industrial effluents is so much, that the monitoring by the
Pollution Control Boards has become questionable.
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In and around Pune, there are innumerable encroachments
upon floodplains, riverbeds and streams. Most of these
encroachments are unauthorized but some are "authorised",
e.9., car parking on the riverbed, Chowpatty, sewage pipes,
Metro pillars on the riverbed etc. Due to these encroachments,
the cross section of the riverbed is reduced at many locations
and so is the water carrying capacity. We do have experienced
this in the recent years. In 2011 when the flow o167,212 CuSecs.
(Cubic Feet Per Second) from Khadakwasla dam was released
:+ reached the same level as it had in7997 when 90,000 CuSecs.
Yvere released. The Blue Flood Line, which has been identified
for a flow of 60,000 CuSecs., was breached by the flow of 45,474

CuSecs. in2019.

The conclusion emanating from this situation is that; on one
hand the severity of rainfall and frequency of cloudbursts is on
the rise, while on the other hand, riverbeds are being
strangulated on large scale by encroachments. Just to give an
analogy, we can compare this situation with the artery
supplying blood to our heart. Gradual deposition of cholesterol
reduces blood supply to heart, ultimately leading to cardiac
tsrrest. Similarly, the encroachments on the riverbeds are
eroding their water carrying capacities as if we are waiting for
a cardiac arrest. Unforfunately for today's awful situation local
politicians and administration is responsible and the innocent
common citizens would be left with no choice but to face its

Sruesome consequences.

The water release capacity of Khadakwasla dam is 100,000
CuSecs. This release can reach Pune within minutes and if it is
raining in the free catchment on the downstream of the dam,
there is additional storm water flow of at least another 50,000
CuSecs. This means that if it rains cats and dogs in the
https/sandrp.in/202'!/0E/05/pune-river-front-development-project #more-42&9 5121
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catchment of the dam and in the downstream, the city of Pune
will be left with no choice but to face the deluge of 150,000

CuSecs. only from Mutha River. If the Blue Line identified for
the flow of 60,000 CuSecs. is breachedby 45,474 CuSecs., can
we imagine what catastrophe 150,000 CuSecs. would cause in
Pune? And this could happen in any rainy season, including in
2027. Unfortunately, it appears that the politicians and
administrators are least concerned about it.

The Central Water and Power Research Station (CWPRS), a
reputed and Pune-based organization, recently released a

report on the impact of riverbed construction of metro on the
flood levels of Mutha River. The report shockingly reveals that
in the present circumstances even without metro pillars, the
flow of 60,000 CuSecs. which is expected to touch Blue Flood
Line willactually flow 5 Ft. above it. In short due to
encroachments, the flood level in Pune has gone up by 5 Ft.
which is not only serious but a very scary fact. If the flood level
rises by 5 Ft., the flood water will spread few hundred Ft.

beyond riverbed inundating thousands of homes. The question
is, even after the report was released in January 2021, why are ._
our politicians and administration have chosen to remain tight-

ed about it?

The confluence of Mula and Mutha is another dimension to this
scary situation. Similar to 150,000 CuSecs. from Mutha, Mula
River can bring in flow of 160,000 CuSecs. These rivers meet
each other near Sangamwadi at a right-angle causing reduction
in the velocity of water of both rivers. This further aggravates
the flood situation on the upstream side of both the rivers.

lipp

https/sandrp.in/202'1108/05/pune-river-front-development-projectl#more-42649 6121
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In Pune, biodiversity in the rivers is another vital subject
related to the rivers. The pollution and encroachments on the
rivers have caused immeasurable damages to the biodiversity.
Innumerable trees have been axed down. The riparian
wetlands which is a prosperous and intricate ecosystem on its
own is completely disturbed by these anthropogenic
interferences. These wetlands consist of a variety of plants,
innumerable species of insects and reptiles and hence
interminable presence of local as well as migratory birds. It is
-ot yet too late, we still can save these precious wetlands by

lrotecting them and by of removing the encroachments on the
riverbeds, in fact it is our responsibility.

Except for few days of monsoon, it is only polluted sewage that
flows in the rivers throughout the year. Due to lack of
dissolved Oxygen, hardly two species of fishes are surviving in
the river water. The fishermen are dependent on these fish for
their livelihood. If we stop releasing polluted water in rivers,
the aquatic life will bounce back to its original. Mula-Mutha is
so polluted due to the sewage and the industrial effluents that
pven the groundwater has become highly toxic not only in
r-une but up to a few hundred Kilometres downstream. This
polluted water of Mula-Mutha has also adversely affected the
agriculture depending on the river. It is also observed that
certain health disorders are on the rise in the people and the
cattle along both the banks of Mula-Mutha.

On this background, Pune Municipal Corporation has
proposed a massive project of River Front Development on the
44Km.long rivers in Pune. The cost of this project as estimated
in 2018 is Rs. 2619 Cr. Obviously this cost is to be borne by the
tax paying citizens of Pune. Hence, we need to know, what this
project is all about, how it is, what are its consequences etc. It's
httpsr/sandrp. ir,202 1 /08/05/pune-.iver-trontievelopment+rojeclrlmore-42&19 7 t21
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not only the need of the hour but also our responsibility to
search for the scientific and logical answers to all these
questions.
What is the "Pune River Front Development Project"?

Part-2: PUNE RMR FRONT DEVELOPMENT PROIECT:

It is stated in the Detailed Project Report (DPR) of River Front
Development project that following were the objectives while
envisaging and planning the project:
1) Reduce the floods caused by the rivers.
2) To have clean rivers
3) To rejuvenate the rivers,
4) To develop a link between rivers and citizens.

But the question is, will these objectives be truly delivered by
this project?

Pune Municipal Corporation boasts that, 44Km.long Mula,
Mutha, and Mula-Mutha rivers flowing within PMC limits will
be "rejuvenated" due to this project. The river Front
Development (RFD) project predominantly comprises of
channelising and converting the rivers into canals by
constructing 30- 40 Ft. high concrete or stone walls
(Embankments) along both the banks.

https://sandrp.in/2021l08/05/pune{iveFftont{evelopment-projedlrmore-42649 8121
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RCC Walls proposed on Riaerbanks as Embankments

Apart from the embankments, three barrages are to be
constructed at following locations:
1. Mutha River
2. Mula River
3. Mula Mutha River

- Near Garware College

- Kaspate Vasti, Near Cantonment

- Near Mundhwa K. T. Weir.

htlps/sandrp.in/2021108/05/pune-river-front{evelopment-projec #rnore-42 9 9t21
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ln addition to the existing barrages, three new barrages are to be built
at these locations

The embankments are to be constructed inside the flood lines,
narrowing the river and reducing the riverbed's cross-sectional
area. The floodplains on the outer sides of these embankments
are to be filled with soil to create artificial gardens. The Water
Resources Department (WRD)has specifically warned Pune
Municipal Corporation not once but twice on 30.1.18 and
15.11.19 that, "While implementing the Rioer Front Deoelopment
project on Mula, Mutha, and Mula Mutha rioers, care shouldbe
taken that the cross-section of the riaer must not be reduced." It
appears that PMC and their project consultant has decided to
completely disregard these instructions from the WRD while
implementing the project.

As mentioned earlier in Part 1, Pune is a flood-prone city.
There are two root causes for this, first is increasing rainfall
and the second is gradually constricting riverbeds due to
encroachment (same is the situation of all streams). Rains,

hltps:/sandrp.in/202'l108,/05/pune-river-fiont{evelopment-projecurlrnore-,|2649 10121
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being a natural phenomenon; is not under our control but what
can be controlled by us is to free all streams and rivers from
encroachments.

As a matter of fact, the River Front Development project would
further narrow down the rivers by constructing embankments
to create more land by reclaiming the riverbed or the flood
plains. Reduction in width of the river would reduce its cross-
sectional area necessary for uninterrupted flow of water.
Consequently, whenever water is released from the dam, that
Yow will get less space to flow in the riverbed leading to steep
rise in flood levels inundating large areas of the city.

Propod&l ! ldt$ cfnrrsr

i
I

Arrifniatly RrtlaimuJ l.arrd

Reduction inWidth of the Rioer

This photograph establishes what happens to Ahmedabad's Sabarmati
during floods. Pune Riaer Front Deaelopment is oery similar to

https/sandrp.in/2021 /08/05/pune-river-frontievelopment-projectl#more-42649 11t21
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Sabarmati Riaer Front Deaelopment. And Pune riaers nre far more

flood-prone than S ab armati.

The embankments proposed to contain the rivers in this project
are pretty high. At some locations they are above the
surrounding ground level. This will obstruct the storm water
from other parts of the city to flow naturally in to the river
causing further inundation in the residential localities.

813012021

PLUVTAL
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:

Inundation due to obstructed storm water

The RFD project report highlights that Central Water and
Power Research Station (CWPRS) has given approval to this
project after in-depth hydrological study of the rivers. A letter
stating the same is also attached in the report but when we
approached CWPRS, they categorically stated, "CWPRS was

requested by PMC to examine hydrology and hydraulics report

preparedby the HCPDPM (project consultants). ", CWPRS also
clarified that, "CWPRS did not conduct any study for RFD of
PMC". This raises a plethora of questions:

1. Given the history of floods in Pune, why isn't CWPRS
involved to conduct an independent detailed study? Or was
it avoided intentionally?

2. If CWPRS did not conduct an independent study then what
is the credibility of their so called "approoal"?

3. Why are the citizens of Pune misguided about this?

https/sandrp.in/2021l08/05/pune-river-frontievelopment-project/*more-42&9 12t21
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And most importantly

o \Mho will be responsible when flood levels rise? The Project
Consultant or the Politicians or the administration or Water
Resources Department or CWPRS?

In short, the River Front Development project is going to be a
perpefual arrangement leading to more frequent and intense
flooding of Pune city.

..-urthermore, just to show water (stagnant) in the rivers, three
new barrages are to be constructed. The impounding water in
these three barrages will create new problems. The water
currently flowing through rivers is nothing but stinking half-
treated sewage. If this water stagnates, the stink would further
aggravate, and the levels of the stagnant water will also rise.
This stinking stagnant sewage will flow back in to the streams.
This will instigate mosquito. infestation everywhere in the city.
The stagnant water will further lower the already low
dissolved Oxygen (DO) levels leading to extinction of the
remaining two fish species (Mangur and Tilapia) in the river.

Et30t2021 PUNE RIVER FRONT DEVELOPMENT PROJECT - SANDRP

Stagnant Water due to Barrages

Environment Clearance for this River Front Development
project has been accorded by State Environment Impact
Assessment Authority (SEIAA), but in a highly objectionable
and controversial manner from multiple aspects.

https://sandrp.in/2021108,/05/pune-river-front{evelopmenFproiecU#more-42649 13t21
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1. The SEIAA, in its meeting held on 11.10.19 issued
Environmental Clearance for this project. The minutes of
this meeting specifically mention, "Project Proponent
informed that there are 4 (four) barrages to be constructed. As the

Committe has no e ert workin the Com 1 ttee has

a e t. Prttot rt
in this resard is solicited,"

2. It also is clearly visible that the Environmental Clearance is
accorded by SEIAA; ignoring the very basic facts and
features of the project. While according the EC, SEIAA has -.
mentioned in the minutes at point No. 18 (a) that the
proposed Built-up area of this project (FSI and Non-FSI) is
00 Sq. M. i.e., the project does not propose any Built-up area
at all. Completely in contravention with this, the Cost
Estimates clearly mention about many built components
like Retaining Wa1ls, Promenades, Embankments, Stairs,
Ghats, Toilet Blocks, Food Courts, Parking Spaces, Plazas,
Bridges etc. etc. All this covering minimum Built-up area of
17,41,684 Sq.M. (7,87,47,486 Sq. Ft. or 430 Acres). How
could SEIAA overlook such a massive part of the project
while issuing the EC?

3. Further, while providing the "Details of the demolition with
disposal" at point No. 30, the SEIAA minutes specifically say
that, "There willbe no demolition " Whereas the Project Cost
Estimates show that some Bridges, Weirs, Causeways,
Check Dam, Roads, Retaining Walls, Compound Walls,
Small Buildings and Ghats will come under the hammer of
demolition at the lump sum estimated cost of Rs. 5 Cr.

Such an Environmental Clearance given by SEIAA raises
innumerable questions:

one

https://sandrp.in/2021/08/0s/pune-river-fiont{evelopmenl+rojecl,l#more-42649 14t21
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1. If the State Environment Impact Assessment Authority
could not study the impacts of the barrages in absence of
Experts, then on what basis was this project accorded the
Environmental Clearance?

2. As per the SEIAA directions, was any study conducted
independently by any competent authority?

3. If such independent study was conducted, what are its
conclusions?

4. What is the validity of the Environment Clearance which is
given completely overlooking the massive Built-up area of
1,49,00,000 Sq. Ft. or 342 Acres?

5. Why the demolition of so many structures like Bridges and
Weirs, Causeways, Check Dam, Roads and some Retaining
Walls, Compound Walls, Small Buildings and Ghats etc.

was not considered by SEIAA?
6. All this, because of premeditated misrepresentation by the

Project Consultant and Proponents or sheer ignorance of
the SEIAA members?

Apart from this, the embankments to be constructed on the
riverbed will have some other serious adverse impacts, the
foundations of these 30-40 Ft. tall walls will be deep down in
the riverbed. Due to this, the main course of river will get
completely disconnected from aquifers on both the banks.
River banks are recharge and discharge zones of groundwater.
Some aquifers feed the rivers by releasing groundwater into it
and rivers also recharge ground water through the aquifers.
This natural process goes on incessantly maintaining the

hltps://sandrp.in/2021l08/05/pune-river-front{evelopment-projec}*rnore-42649

And the citizens of Pune need logical anslvers to all these
questions.
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ground water table. The concrete embankment walls and their
deep foundations will stop this permanently affecting the
groundwater table adversely.

1

c

PROIECT COST ESTTMATE PREPARED tN 2018

The cost estimate clearly shows that 80% of the cost is for
different types of civil constructions. There is no mention of
purifying or cleaning the rivers. How the rivers could be
rejuvenated by such concretisation and without cleaning? This
is a million-dollar question.

1.246 47 5?96'Flher-Edge Prfiectron

lntercsptor $$vage l{etwork 98 3"7rS

Water Replenrstrnent

-T
';u ,' 1093%
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E Public Acc€ss arrC Ghats 93 3 52%

F l-"andscepe 1 1.+ 43m

6 Public Amendieg 117 4 4616

Roada and Bidges 117 4 43%

I Urbsn lr#asl rrrture g1 3 46%

96.7r %
L

5{.b Totd ot A to I
---r-
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ConBtteriE 3U CodtEsrc*g oye. J r 87 0 00%
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There are few more shocking revelations in the Detailed Project
Report of the project.

Chapter 6.3 discusses raising finances for this project. On page
224, it states, after erection of embankments,625Ha (1544
Acres) of land will be created or reclaimed on the flood plains,
through which finances can be made available for this project.
Does it mean that the reclaimed flood plains which form the
integral part of the riverbed will be monetised for this
heautification proj ect?

PUNE RIVER FRONT DEVELOPT,TENT PROJECT _ SANDRP

Furthermore, it is mentioned on page No. 228, "As per the study,
approximntely 73 Ha of land is under the ownership of aarious

goaenflnent authorities. Apossibility to lease out or sale or gioe

deaelopment rights of the gooernment owned land needs to be

explored as a source of reoenue generation " This means that the 73

Ha. (180 Acres) of centrally located government land, which is
a public property will be sold to provide finances for this
project. Is this acceptable to the citizens?

This clearly means that the future of the centrally located

,riceless 1544 Acres of reclaimed land and 180 Acres of
government land will be completely in the hands of the
Politicians, administration and the SPV (Special Purpose
Vehicle) formed for this project. Citizens who are the real
owners of this land will stand at the losers' end. The question
is, were the common people taken in confidence while deciding
such policies? And is this acceptable for Punekars? Close look
at the Detailed Project Report of this River Front Development
project raises a strong suspicion that this project is not really
intended to rejuvenate the rivers at allbut this actually is a real
estate development project. The land belongs to citizens,
money willbe spent from the taxes collected from the citizens,
https/sandrp.in/2021108/05/pune-river-front{evelopmenl-projecufmore-42649 17t21
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the risk of floods will be for the citizens at the cost of
irreversible environmental damage but for the benefits of only
few selected people.

Gist of River Front Development project.

1. The River Front Development project is not going to clean
and purify the rivers.

2. Biodiversity on the riverbank will be irreversibly destroyed.
3. Ground water table will deplete.
4. Some existing bridges will become redundant and the

existing riverbed road will be closed.
5. The rivers will become canals due to channelisatiorl

altering their natural flow.
6. Flood levels will rise and more areas will submerge

underwater

and

o All this at the cost of several thousand Crores from our
pockets.

It's not just about Finances,

It's about the safety and securif of our next generations also,

It's about Punekars, their families and houses not only on the
riverbanks, but away from the banks also.

The question is, do we want to repeat the history of 196l
Panshet floods?

https://sandrp.in/2021108/05/pune-river-front-development-projectl#more-42&9 18t21
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But before that they should flow clean,

And even prior to that, we want our Rivers to be safe.

The need of the hour for us is to rise,

Not for our sake, but for the sake of our fufure generations.

-SarangYadwadkar
(yadwadkarsarang@gmail. com)

o Architect,
o Member of the Planning Committee of the Development

Plan of Pune City.
o Has filed many cases in the National Green Tribunal against

river pollution and encroachments on riverbeds.

e orl article was wri n etr I
bv Ms. Tanmavi Shinde.)
-J 

-! Published by SANDRP
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FRONT DEVELOPMENT
DEVELOPMENT

JABARMATI RIVER FRONT
srac) ) snma)

This site uses Akismet to reduce spam.
comment data is processed

START A BLOG AT WORDPRESS.COM.
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Agenda for 178 SEIAA Meeting

SEIAA Meeting number: 178 Meeting Date October 11, 2019

Mula, Mutha,I{ula-Mutha Riler Rejuvenation Project

Is a Violation Case: No

l.Name of Project

Govemment2.T!?e of lnstltutiod

Pure l{unicipal Corporauon

4.NaEe of Consultant

River Rejuvenation Project5,T]?e of project

6.Ne!v projecuexpansion ilt existing
projecumodernlzatlon/dlversifl catlon
in existing project

Not applicable

7.I1 exparsiorvdiversifi catio&
$hether environmental clearance
has been obtaiEed for eaisting
project

Not applicable

S.Locatlon of the pr0lect

Pune9.Taluka

Pune

Correspondence Name: Mr. Mangesh Dighe

NARoom Number:

Floor: NA

Building Name: PMC Building

Road./Street Namer NA

Shivajinagar

City: Pune

ll.Whcther in Corporation /
Mulicipal / otier area

Mudcipal

NA

IoDAoAy'Corcession/Plan Approval Number: N-4

Approved Built-up Area: 00

NA

14.LOI / NOC / IOD from IVIL{DAJ
Other approvals (If appliralle) NA

820 hal5.Total Plot Area (sq. m,)
'l6.Ileductions NA

820 Ha

Non FSI area (sq. rn.): 00
18 (a).Proposed Built-up Area (FSl &
Non-FSI)

Total BUA area (sq. m.)r 00

Approved FSI area (sq, m.): 00
18 (b).Approved Built up aiea as per
DCR

820000019.Total ground coverage (m2)

2o.Ground-coverage Percentage (o/o)

(Note: Perceutagc of plot not open
to skt')

8200000

2l,Estlmated cost of the project 28000000000

Shri, Anil Diggikor (Member
Secrztory SEIAA)

SEL4A lleeting No: 178 Meeting Dote: October
71, 2019 ( SEIAA-STATEMENT-OOOOOOI7Bo )

sEr AA -M I N UTES -000000 2 6 34
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Johbf. Jt*I'b

Shri. lohny loseph
(cholrrnon SEIAA)

Annexure A-24

Page 1 of
75

Subjech Environment Clearance for Mula, Mutha,Mula-Mutha River Rejuvenation Project

3.Name of Project PropoaeEt

Green Circle Inc.

4
il '!rl

l)Pune \a
l0.Village L\

Locality:

l2.IOD/lOAy'Concession/Plan
Approval Nubber

l3.Note on the initiated work (If
applicalrle)

17.Net Plot area

FSI area (sq. Er.): 00

Approved Non FSI area (sq. m.): 00

Date of Approral 23-03-2018

22.Numher of buildings & its configuration

-..'.
- 1'-



Serial
number Building Name & number Number of floors Height of the building (Mtrs)

1

23.Numler of
tenants and shops

THERT WILL BE NO TENANTS

24.Number of
expected residents /
users

THERI WILL BE NO RESIDENTS OR USERS

25.Te[ant density
per hectare 00

26,Height of the
building(s)

z7.Right of way
(Width of the road
from the trearest flre
station to the
pmposed building(s)

NA

2S.Turning radius
for easy access of
fire tender
movement fTom all
around the building
excluding the width
for the plantation

6m

29,Existing
structurc (s) if any

There are no existing structures

30,Details of the
demolition wlth
disposal (If
appllcable)

There will be no demolition

Serial
Number Product Existing (MTA!) Proposed (MT/M) Total (MT/M)

1 Not applicable Not,applicable Not applicable Not applicable

32.Total Water Requirement
Source of water Pune Municipal Corporation

Fresh water (CMD): 180

00

1000

Srvimming pool
make up (Cum):

Total Water
Requirement (CMD) 1180

Fire Iighting -
Underground water
tauk(CMD):

00

Fire tighung -
Ovcrhead water
tank(CMD):

00

Excess treated water

<-' ;4.
-a'-

Shd , Anll Diggikar (Member
Secretory SEIAA)

SEIAA Meeting No: 778 Meeting Doae: October
11, 2019 ( SEIAA-STATEMEN[-O0000017A6 )
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Johi). J@I'ar

Shd. JotnyJossph
(Chatrman SEItul)

Page 2 of
15
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3L.Production Details

Dry season:

I Recycled water -
I Flushins (CMD):

Recycled water -

Gardening (CMD):

00

00



\3tr

A.^s
,*^P"s)

^sft'
.1r

Source of water Pune Municipal Corporation

Fresh water (CMD): 180

Recycled water -
Flushing (CMD): 00

Recycled water -
Gardening (CMD): 00

Swimming pool
make up (Cum)r 00

Total Water
Requirement (CMD) 180

Fire fighting -
Underground water
tank(CMD): ^ tlr,

00

Fire fighting -
Overhead water
tank(CMD): ..6?00

Wet seasonl

Excess treated water 1000 A.
Details of Swimming
pool (If anv) ^CPNA

SELAA Meeahrg No: l7B Meeting Date: October
11, 2019 ( SEIAA-S'TA',TEMENT-0W)0001786 )' sEL4,4-M[fLrrES-0000002634

Pogc 3 of
15
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Shri. Iohny Joseph
(Chdirmdn SEIAA)

Shri, Anil Diggtkor (Mernber
Secrctory SEIAA)
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Shtl. AI,ll Dlgglkor (Member
Secrctory SEIAA)

SEIAA Meeting No: 178 Meeting Dote: October
11, 2019 ( SETAA.S'TATELIENI-0000001786 )
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Sht7. Iohny Joseph
(Choi7'?non SEIAA)

33.Details of Total water consumed

rs Consumption (CMD) Loss (CMD) Emuent (CMD)

Water
Require

ment
Existing Total Existing Proposed Total Existing Proposed Total

Domestic
Not

applicable
Not'

applicable
Not

applicalle
Not '

apSicahle
Not

applicable
Not

applicalle
Not

applicable
Not

applicable
Not

applicable

34.Rain Water
Harvesting
(RwH)

Level of the Ground
water table: 1M

Size and uo of .RrrVH

tank(s) ana
Quartity:

NA

Incation of the RWH
tank(s): NA

Quantity of recharge
pits: NA

Size of.recharge piis
NA

Budgetary allocatior
(Capital cost) : NA

Budgetary allocation
(O & M cost) |

NA

Dttailc of UGT tanks
if any :

THERE ARE NO UGT TANKS

35.Storm water
drainage

Ndtural water
draitrage pattern:

WATER CATCHMENT AREA FOR THREE RI\ERS ARE: IIUI,A
RIVER:1299 SQ KM, lvIUTH.4.zuVER: 738 SQ KN{, }IULA-MUTHA: 59
SQ KM

Quantiw of storm
water:

MUIA RIVER: 3971 MUTHA RIVER: 2835 MULA-MUTHA RMR: 4762
{CUMECS FOR 1OO YEARS RETURN PERIOD)

Size of SWD: NA

36.Sewage and
Waste water

Sewage generation
in KLD: 728 MLD

Capacity of STP
(CMD): 22 , TOTAI CAPACITY 931KLD

Location & area of
the STP:

SEVERAL PI-ACES IN PUNE CITY

Budgetary allocation
(Capital cost): NA

Budgetary allocatior
(O & M cost): NA

Particula

Proposed

,

/

STP technology: SBFY ANAEROBIC PROCESS WITH TERTIARY TREATMENT
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37.Solid waste Management
Waste geueration in
the Pre Constmctlon
and Construction
phase:

Waste generationr 2BO KG/ DAY

Disposal of the
constructlon waste
debris:

PMC AUIHOzuZED VENDORS

Waste generation
in the operation
Phase:

NA

Wet waste: NA

NA

Biomedical waste (If
applicable):

STP Sludge (Dry
sludge): NA

Otlers if any NA

Dry waste: WILL BE SENT TO WASTE DISPOSAL FACILIY OF PMC AFTER
SEGREGATION IF CENERATED

Wet wastel WILL BE SENT TO WASTE DISPOSAI FACILITY OF PMC AFTER
STCREGATION TF CENERATED

Hazardous waste: NA

Biomedical waste (If
applicable): NA

NA

Others if any: NA

NA

Area {or the storage
of waste & other
material:

NA

Area for machinery: NA

Budgetary allocation
(Capital cost and
O&M cost)l NA

38.Effl uent Charecterestics
Serial

Number Unit Inlet Effluent
Charecterestics

1
Not

applicalle
Not applicable Not applicable Not applicable

Amount of effluent generation
(CMD): Not applicahle

Not applicable

Amount of treaLed effluent
recycled ,

Not applicable

Amount of water send to the CETP Not applicable

Not applicable

Not applicable

Not applicable

Shi. Anil Diggikor (Member
Sectptory SEIAA)

SEL4A Meeting No: 7?8 Meeting Dote: October
11, 2019 ( SE(AA-STATEMEN|-0000001786 )
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Jotbj, J..cI'h

Shri, Iohtxy Joseph
(Cholt|mon SEIAA)

Page 5 of
15

Dry waste:

Hazardous waste:

NA

^-v'7

Mode of Disposal
of waste:

.<rS
STP Sludge (Dry
sludge):

L\
Area
requirement:

Location(s):

,l

(

Capital cost: NA

O & M cost:

Parameters
OuUet Effluent
Charecterestics

Effluent discharge
standards (MPCB)

Notap*Bls

Capacity of the ETP:

Membership of CETP (ifrequire):

Note on ETP technology to be used

Disposal of the ETP sludqe

<1-z'<:-
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39,Hazardous Waste Details

Serial
Number Description Cat UOM Existing Proposed Tota! Method of Disposal

1 Not applicable
Not

applicable
Not

applicable
Not

applicable

40.Stacks emission Deta.ils

SeriaI
Number Section & units Fuel Used with

QuanUty
Stack No.

Height
from

ground
level (m)

Intemal
dlameter

(m)

Temp, of Exhaust
Gases

1 Nol applicable Not applicable
Not

applicable
Not

applicalle Not applicable

Serial
Number Existing Proposed

1 Not applicahle Not applicable Not applicable Not applicable

42.Source of Fuel Not applicable

43.Mode of Transportation of fuel to site Not applica.ble

44.Green Belt
Development

Total RG arca : NA

NA

Number of trees to
be planted :

NA

list of proposed
nafve trees :

NA

Timeline for
completion of
plantation :

NA

45.Number and list oftrees species to be planted in the ground
Serial

Number Name of the plant Commor Name Quantity
Characteristics & ecological

importance

1,

BHALLATAK BEAUTIFICATION

3
Syzygium

cary0phyllatum JAMUN

4 Samanea saman SIRIS BEAUTIFICATION

5 Mangifera Indica EDIBLE

6 Azadirachta Indica NEEM BEAUTIFICATI ON AND
MEDICINE

7
Cochlospermum

Religiosum GANERI BEAUTIFICATION

B Pongamia pinnata KAXANJ BEAUNFICATION AND
MEDICINE

Plumeria ruhra CHAMPA BEAUTIFICATION

46.Total quantity of plants on ground

47.Number and list of shrubs and bushes species to be planted in the podium RG:

2

Shrt. Anil Diggikar (Member
SeerEt ry SEIAA)

SEIAA Meeting Nol 178 Meeting Dote: October
1 1, 2019 ( SErAA-STATEMENT.O0OOOOITBi )
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Shri. Joh[y Joseph
(Choilrnan SEIAA)

Poge 6 of
75

Not
applicable

Not
applicabte

Not applicable

Not
applicable

4l.Details of Fuel to be used

Tyre of FueI Total

No of trees to be cut

Stereospermum coiais I PATALA BEAUTIFlCATION

Semecarpus
anacardium

BEAUTIFICATION AND EDIBLE

MANGO

I
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Serial
Number Name C/C Distance Area m2

1 Bougainvillea Purple

2
Bougainvillea Yellow

Califomia Gold

3
Bougainvillea Pink Barbara

Karst

SEIAA Meeaiig No: 178 Meetirrg Date: October
17, 2019 ( SEIAA-STATEMENr -000000 1786 )

sE[AA-MrNtrrES-000 0 0a 2 $ 4
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Shn. Johny loseph
(Choirrnan SE AA)

I

a
Shtl, Anil Diggikar (Member
Seaptory SEIAA)
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4B.Energy

MSEDCLSource of porYer
supply:

0.s MvA
Dufi[g Construction
Phase: (Demand
Load)

DG set as PorYer
back-up during
co[struction pirase

5 MVA
Durirg Operation
phase (Connected
load);

During Operation
phase (Demand
load):

NA

11X615Transformer:

DG set as Power
back-up during
operation phaser

NAFuel used:

Details of high
tenslon line passing
through the plot if
any:

Power
requirement:

LED LIGHTS WILL BE USED FOR STREET 1.{MPS. POSITIONING OF THE STREET LAMPS WILL BE PLANNED
PROPERLY.

S0.Detail calculations & % of saving:

Savlng o/oSerial
Number Energy Conservation Measures

1 LED LIGHTS NA

Sl.Details of pollution control Systems
Lristing pollution control system Proposed to be installed

Not
applicable

Not applicable Not applicable

Capital costl NABudgetary allocation
(Capital cost and

O&M cost): O & M cost: NA

S2.Environmental Management plan Budgetary Allocation
a) Construction phase (with Break-up):

Serial
Number Attributes Parameter Tota! Cost per antrum (Rs, In Lacs)

DUST SUPPRESSION1 20

GREEN BELT 11800

SOLID WASTE
MANAGEMENT3

4 12.12

shrl, Anll Diggikor (Member
Secretory SEIAA)

SEIAA Meeting No: 778 Meeting Date: October
11, 2019 ( SEIAA-STATEMENr.O000001786 )
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Shd.JohnyJossph
(Choitmon SEIAA)

1

,

NA

NA

49,Energy saving by non-conventional method:

Source

5025

ENVIRONMENIAI
MONITORING,

-1--
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OCCUPATIONAL

HEALTH 35

.:--=.
std. Aail
Secrctary

(l,IemberDiggikar
SEIAA)

SEIAA lvleeting Not 178 Meeting Date: October
1 1, 2019 ( SEIAA.STATEMENT.OOOOOOITB6 )

SELIA- M I N UTE S. (N O O O O 2 6 3 4
Page I ot

15

-rohby Jr_-I'h4-::-
Sfiri,Johny
(Choirmon



\gr g

b) Operation Phase (with Break-up):
Seria-l

Number Component Description Capital cost Rs. In
Iacs '

Operational atrd Maintenanc€
cost (Rs. in Lacs/'T)

1 STP OPERATION
OPEBATION AND
MAINTANANCE

150 50

2
ENVIRONMENT
MONiTORING 

.

MOiIITORING OF
- THE

ENVlRONMENTAL
PARAMETERS

00 1,2.12

3 GREEN BELT
PLANIATION AND

MAINIANANCE
75

4
SOLID WASTE

MANAGEI\4ENT
COLLECTION AND

DISPOSAL
50 20

l)
OCCUPATIONAL.

HEAITH
MONITORING AND

MAINTANANCE
30 20

52. Storage of chemicals (infl amable/explosive/hazardous/toxic
substances)

Descriptlon Status Locatlon
Storage
Capacity
ir MT

Maximum
Quantity

of
Storage ,

at any
polnt of
time in

MT

Con$umption
/ Month in

MT

Source of
Supply

Means of
transportatlon

Not applicable
Not

applicable
Not applicable

Not
applicable

Not
applicalle

Not applicable
Not

applicable
Not applicable

53. Any Other Information

54. Traffic Management
Nos. of the junctioE,
to ttre main road 5r
design of
confluencel

NA

{=-;
<--
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Number and area of
basement: NA

Number and area of
podia: NA

Total Parking area: NA

Area per car: NA

Area per car! NA

Number of 2-
Wheelers as
approved by
competent
authority:

,:

NA

Number of 4-
Wheelers as
approved by
competent
authority: -*PNA

Public Transport:
't:

NA ,

Parking detailsr

Width of aII Internal
roads (m): $$DNA

w
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CRZ RRZ clearance
obtatu, if any: NA

Distance from
Protected Areas /
Critically Polluted
areas / Eco-sensitivd
areas/ inter-State
boundaries

47.8 KM FROM WILDLIFE SANCTUARY

NotificatioD sheet

Court cases pendlng
lf any .

NA

Ottrer Relelatrt
Informations -$e
or MOEF

EAC

,

t
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PP had submitted application for prior Environmental clearance for Mula, Mutha,Mula-
Mutha River Rejuvenation Project.

The case was discussed on the basis of the documents submitted and presentation made by
the proponent. All issues relating to environment, including air, water, Iand, soil, ecology,
biodiversity and social aspects were examined. The proposal is appraised as category B(b).

Salient features of the proposal as informed by the PP are as below:

Project description: The Mula and Mutha Rivers originate in the Sahyadri ranges and
traverse across Pune city, and form Mula-Mutha River which even[ually joins the Bhima
River. The total length of the three rivers Mula, Mutha and Mula-Mutha traversing through
Pune Municipal Corporation area is approximately 44.4 km.

Mula River: MumbaiPune Bypass to Sangam Bridge (?2.2 (m)

Mutha River: MumbaiPune Bypass to Mula-Mutha Sairgam (10.4 Km).

Mula-Mutha Bjver: Mula-Mutha Sangam to Kharadl (11.8 Km).

Terms of References: PP has received ToR from EAC (MoEFCC) on 10'h August 2017.

Purpose of the study: The envAonmental study undertaken was aimed at identifying
existing environmental conditisns, predicting environmental.impacts associated with the
proposed Mula, Mutha & Mula-Mutha River Rejuvenation to suggest mitigation measures
to mitigate the adverse environmental impacts. The different activities that are likely to
take place were analyzed and proposed mitigation measures were assessed for their
adequacy. Further mitigation measures shall be proposed if necessary. The study will also
establish the likely effect on the environment, human beings, local communities, and on
the adjoininglneighbouring areas as a consequence of the relevant phases of proposed
project, methods, and measures contemplated for minimizing environmental damage and
carrying out site restoration activities.

Accordingly, PP has submitted EIA Report to the Committee.

DECISION OF SEAC

1 . .,-;>-'a-
Shri. Anil Diggikor (Member
Secrctory SEIAA)
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The river length covered in this project along the land is as follows:.
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During discussion, PP informed that no activity pertaining to deepening of river
will be undertaken as a part of this proposal.

During discussion following points emerged:

r. Corporate Environmental Responsibility: (1-a) PP has proposed rehabilitation and
expansion of Municipal School Building costing 28.75 Cr over 5 years. PP to give details of
expansion of every building and work to be done and expansion to be done in every
year. (1-b) PP has proposed LED lighting with solar panel at slum area strips and EWS. PP

has given only sum total for every year. PP to give details of activities to be done in every
locality, every year. (1-c) PP has proposed RWH in school building at slum area. No details
of the same are given. PP to submit details like name of school, how many pits are
proposed and its budget. t1-d) ?P has proposed sanitation blocks at various places. PP to
give information viz. how many blocks are to be constructed, quantum of construction and
year in which expansion will be done.

z. PP to submit indemnity bond indemni$ring Environment Department, GoM from any
Iegal consequences.

:. PP informed that there are 4 (four) barrages to be constructed at following
places:1ay Mula - Kaspate Chowk, (b) Muia - Bund Garden, {c) Mundhwa and (d) Mutlia -

Garware College. As the Committee has no expert working in this field, the Committee has
not gone into this aspect. Proper appraisal from proper authority in this regard is solicrted.

SEAC decided to recommend the proposal for pnor environmental Clearance, subject to
PP complying with the above conditions.

Specific Conditions by SEAC:

1) PP to ensure that NGT norms to bs follorved regarding release of treated water from STP i.e. BOD belorv 10.
2) PP to upload revised CER activities as per as per OM issued by I{oEF&CCdated 01.05.2018 after approval of
Vunrcipal Commissioner.

SEIAA DECISION
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The proposal was submitted for prior Envrronmental clearance for Mula, Mutha, Mula-
Mutha fuver Rejuvenation Project i.e. area development project. Proposai was
recommended in 94th meeting of SEAC-3 for prior Environmental clearance. Proposal was
then considere d in L77'h meeting of SEIAA and deferred as PP was absent for the meeting.
Now, proposal is considered in 17Bs meeting of SEIAA

SEIAA decided to grant EC subject to following conditions-

l.PP to ensure that NGT norms to be foliowed regarding release of treated water from STP
i.e. BOD beiow 10.

revised activities sued

SEIAAI

') toPP u alo d ERC AS aser o lsM FMoEp p per by
2 L5 0 o oroval Mf Cal Iommiss nero0I0 after unlclpapp

ConditionsSpecific by

I toPP tha Nt GT Di.enorTns beto ofrelease treaLed BO below 10) ensure followed regarding
2 toPP revised RCE AS MoEF afterASacuvities OM issued &CCda of) upload approvalper per by
M Commissiolrerunicipal

sulject to above colditionsSEIAA have decided to grant the proposal for Prior
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